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[Shri A. B. Vajpayee.] detention of tile
three businessmen ol Calcutta who are
connected with the Jan Sangh? I gave the
motion on the first day, and I wa, given to
understand by the Home Ministry that they
were in contact with the Government of West
Bengal and that they would make a statement
today.

MR. CHAIRMAN: Mr. Hathi, would you
like to say something about this?

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): Sir, we have asked the
West Bengal Government to give the
particulars. They have said that they have
arrested them under the Defence of India
Rules. Then I would suggest that this is a
matter falling within the State jurisdiction.

SHRI A. B. VAJPAYEE: Sir, I had been to
Calcutta and I made personal enquiries. It is a
fact that they have been arrested under the
Defence of India Rules. But, what are the
charges on which they have been arrested?
They were arrested after the communal
disturbances had subsided, and immediately
after it they had announced their decision to
raise Rs. One lakh for the relief and
rehabilitation of the East Pakistan Refugees.
Is it the contention of the hon. Minister that
the State Governments are free to arrest and
detain any citizen that they like?

SHRI JAISUKHLAL HATHI: Sir, the State
Governments are free to detain if in their
discretion they feel that the detention i
necessary for the purpose of law and order. I
do not know the fact as mentioned by the hon.
Member that they were arrested only because
they had collected a lakh of rupees. Well, I do
not know the facts. I wanted to ascertain from
the State Government the reasons for their
arrest. They say that they have been arrested
under the Defence of India Act for the
purpose of maintaining law and order. That is
what they say. But about the collection of a
lakh of rupee; I have no information.
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SHRI A. B. VAJIPAYEE: I have mentioned
the facts in my Motion for Papers. Sir, I
thought that the Minister would refer the
motion to the Government of West Bengal. 1
had contacted the Home Secretary of the West
Bengal Government but he failed to convince
me that it was any problem of law and order
that necessitated their arrest. It has nothing to
do with their arrest. They are peaceful
citizens, businessmen. They have no axe to
grind but the Government of West Bengal,
simply as a measure of vendetta, have arrested
these businessmen.

We were given an assurance while we
discussed the D.L.R. that this particular rule
would not be applied against political
opponents but that is what is being done in the
case of these three businessmen.

MR. CHAIRMAN: In this matter the
information that the West Bengal Government
have sent has been placed at your disposal and
the rest is a matter for comment. You should
not....

SHRI A. B. VAJPAYEE; Sir, may I request
you to direct the Minister to' find out from the
West Bengal Government what these
businessmen actually did? Simply because
they have been arrested under the D.I.R. the
arrest cannot be justified.

Suri JAISUKHLAL HATHI: We had

actually sent this notice to them but 1 can
further find out if the hon. Member wants.

THE FINANCE BILL, 1964—continued

MR. CHAIRMAN;
chandran.

SHRI G. RAMACHANDRAN (Nominated)
: Sir, this being the first time I am saying any
thing on the floor of this House ...

MR. CHAIRMAN: This is your maiden

speech. 1 am sorry I did not mention that
before.

SHRI G. RAMACHANDRAN; This being
the first occasion when I am saying something
on the floor of 1/his House, I would like to
clear up one or

Shri G. Rama-
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two points. I am speaking as a nonparty man.
Some newspapers have published that I have
joined the Congress Party but I speak as a
non- :>arty man. I speak also as a villager if [
may say so. I live and work in ;»-v41-lage-
yMP in the midst of innumerable villages.
What I would say to-day would be with that as
my background. One more thing and that is
this, that I feel it a great privilege to be a
Member of thi; House and particularly to be
given a seat in the centre. I notice that to my
left are many Rightist; and to my right are
quite a numbe- of Leftists.

Financt

SHM P. N. SAPRU (Uttar Pradesh): Not all
Rightists.

SHRI G. RAMACHANDRAN Not all. AH
are never in the right. I happily occupy a
central seat. That also gives me quite a little
inspiration in what I might have to say.

SHRI BABUBHAI M. CHINAI
(Maharashtra): You are a Centrist.

SHRI G. RAMACHANDRAN: We are now
on the Finance Bill which has already been
passed by the Lok Sabha. Our debate here, our
considerati >n of finis Bill is somewhat of a
limited nai-ture and I also realise that this is
the occasion when all of us, if we so wish, can
take a look over the entire field of
administration and policies and have eour say
on different matters. I should like to make use
of that kind of an opportunity.

Luckily I come from the same part of India
as the distinguished Finance Minister and I
know something of his reputation in my part
of the country, as a fearless man, a man with a
grasp, almost unequalled, on public fi iance
and as some of us have understood, a very
confirmed socialist. I am quite sure he would
admit that the Budget he has presented is not
specially a socialist Budget. It certainly is not
a capitalist or a "big-business" Budget. It is
what might be called a '“liddle-of-the-road'
Budget and I see, as I look into the provisions
of the Bill, that has trouble is not only with
parties outside but he must have had plenty of
worry

205 RSD.—4.

[27 APR.

1964] Bill, 1964 720

from his own Party. I have a feeling that if the
Minister could have produced a Budget after
his own heart, it would have been a different
Budget but now let us take it for what it is.

I am just now remembering a quotation from
Mahatma Gandhiji which I have never
forgotten because I heard it coming out of his
mouth. He said to somebody one day; *You
can cheat God but you cannot cheat arithmetic'.
1 would like to apply this joke to the provisions
in this Budget and find out where we are. It is
known to everybody in this House, and to
everybody even outside the House that even in
this year of grace 1964, nearly 75 per cent, of
our people live scattered in more than 500,000
villages. «£—#ria country I live with them, I
know what is-hoppeaing, I strive with them
and I have a clear conviction that our villages
are not advancing as they should under the
impetus and the light of Indian freedomjlSven
after we accept the arithmetic that 75 per cent
of the people are centainly, at least arith-
metically, more important than 25 per cent, of
the people, I see on every side that whenever
there is a programme of national improvement,
it gets concentrated in the cities and round
about the cities, whether it is the question of
housing or sanitation or medical aid or even
education. I am not suggesting that we are
deliberately cheating arithmetic but this seems
to be a tendency from which the educated
community and, if I may say so, even the
representatives of the Government seem unable
to get out. Some day we shall have to pay a
very heavy price if we are not taking care of
the dumb millions in the villages. They are
even to-day very dumb. You ask them what is
happening in the Rajya Sabha and they know
nothing of what is happening in the Rajya
Sabha. If you ask them what are the latest
discussions in the Lok Sabha, you will find that
they know nothing about it. That brings me to a
crucial matter in regard to our programme of
education in this country. iTremember in the
early years of Indian independence, there was a
tremendous drive for, what was then called,
adult education which we later
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on renamed social education. We thought
adult education was not good enough. We
thought adult education  merely = meant
literacy work and we put more con-

tents into adult education and called it social
education, I have had my association with both
adult education as it then was and social
education as it became later. My feeling is
that having put more contents into social edu-
cation, we discovered that we could not take that
social education to every man and woman in the
villages of India. We got frightened by the
challenges which we ourselves created and drop-
ped the whole thing and so what is happening to-
day is, we have neither social education nor even
enough literacy workj” Literacy is very pertinent
to what I am saying. Where will your planning
be in this country? Where will your
implementation of the Plans be in this country if

70 per cent, of your people can neither read nor

write their own names? There is total absence
to-day of a major drive in making our people

literate. This is something so fundamental that it

astonishes one how this national Government of
ours can neglect this drive for literacy in this
country. All the pamphlets, the bulletins, the
speeches and writings are completely wasted
because they reach nobody,or almost nobody in
the rural
it. I would plead with the Minister for Finance,
if he realises the importance of what [ am
saving—and | am not saying it myself; working
groupsjhave said it again and ' again in this
country, groups who have gone to work on the
subject in  the Ministry of Education and
outside—to provide adequate funds today, here

and now, so that we can make our people literate.

I know other countries, within the time that we
have had after independence, advancing much
further with literacy and social education. It
would be a tremendous waste to go on as we are
now doing, trying to build our nationhood on

masses of people who can neither read nor write

their own names. I have worked out some of
these things myself and sat with
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other groups, and unless the Government of
India through the Finance Minister can provide
at least twenty crores of rupees per year for the
next five to seven years, we shall not be able to
wipe out illiteracy from this country.
Somebody in the Education Ministry said to
me that twenty crores of rupees would not be
enough. It may be so—I cannot be sure. There
are, however, innumerable non-official
organisations in this country, voluntary
agencies, which we can use in this task. But
my first question, J&S!, is: Is there any
realisation in the Government, in the Ministry
of Education, in the planners,that they cannot
plan and implement plans on the basis of 70
per cent of the people who can neither read nor
write? I plead with all the emphasis I can
command that in the Budget we should have
had a provision at least of twenty crores of
rupees for this programme. It is not there; I do
not know if there is any chance of its coming
in at any future stage, but it is a heart-breaking
lacuna.

Again turning to the rural areas, we are
rightly industrialising our country. As a
convinced Gandhian I think industrialisation of
our country is inescapable.  Industrialisation
is  like some force of nature from which no-
body can run away. But if our indus-
trialisation iy meant to build up this nation into
a great prosperous and happy nation, then
we have to undertake (ide by side with this big
industrialisation ~ what is now called rural
industrialisation. Now this rural indus-
trialisation is the weakest point today in our
national reconstruction. Very little is being
done in regard to it. I know, recently some
steps have been taken to set afoot the
programme  of rural industrialisation. But
nothing is happening yet; there is half-hearted-
ness about this programme. I am re-
membering what the Prime Minister of India
said a few monthy ago when he visited my
institution at Gandbigram. We discussed this
matter with him, and when h, spoke, he said
that he way a lover of machines; he wanted
machines; he loved the hum of machines and
he wanted big industries..
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but he was convinced that, if we wanted to
raise the level of life in this country, we
would have to undertake a very genuine and
sincere programme of rural industrialisation.
So everybody knows the importance of this,
but nothing is really happening. Jist as in
regard to literacy everybody knows about it
and yet nothing happens, or so little happens
that it is not worth mentioning, equally, in this
field of rural industrialisation, very little is
happening, and unless this is done, we shall
not take into the villages a programme of
economic improvement at the village level in
such a manner t Tat the village people can
digest that programme and get nourishment
out of it. I plead therefore, Sir, that there
should be a proper balance built between big
industry and small industry, and if we do not
do this, we shall create more problems than
we solve, and it is one of the favourite things
of our Prime Minister when he says so often
that it is no good solving , problem and t urn
creating other more difficult problems. But
that is what we are doing.

I come now to one or two subjects with
which I am fairly familiar. I want to come
back to education; I have dealt with what I
wish to say about a national campaign for
literacy. One of the most neglected things in
the whole educational programme is what we
call the pre-primary stage of education. We
seem to be under some illusion that in thi
country we can leave children alone till they
come into an elementary school and that we
can then make all these children into
something good and worth while even if from
the second to the fifth or the sixth year they
are utterly uncared for. I am not thinking of
any posh Montessori or kindergarten schools
or the pre-primary institutions of the city type.
There is hardly any thought bestowed on pre-
primary education and hardly any provision
for pre-primary education. There are some
pilot projects which start as pilot projects and
end as pilot projects; nothing accrues or
grows out of them later on. Just as I plead for
adult education in the broadest nation-wide
scale in this country, equally I am pleading
for
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making pre-primary education trie loundation
of our whole educational system. Things are
going on by their own momentum in
elementary aduca-tion,Secondary education,
and University education but there is no such
momentum in regard to pre-primary
education. You cannot build up -efficient
elementary or primary education without good
pre-primary education. I would therefore
plead that we give thought to pre-primary
education far more than we are willing to do
now.

Then I come to the sad story of basic
eduaction. Sir, it is one of the most tragic
things in this India of ours. In pre-
independence days we were very enthusiastic
about basic education. Mahatma Gandhi was
there and you, Sir, were the chief captain who
enabled us to put basic education on the map
of educational reconstruction in this country.
But what is happening today? Take our
Education Ministers, and the innumerable
officials who are dealing with Education
throughout the country. They all talk of it very
lightly, Sir; they all talk of it ,s though it is
something best forgotten. But at the same
time, at every meeting, at every conference, at
every seminar we are told that this is a
technological age, that science and technology
are in the picture, and that unless education
keeps pace with science and technology, we
cannot advance. Now basic education is
technology at the earliest level of education in
such a manner that students at that age level
can stomach any technology. I realise, Sir, that
considerable harm had been done to basic
education by a certain rigidity which some of
us— [ am including myself so that nobody
may quarrel with me—had adopted, and we
gave the inmpression to this country that there
is only one craft, spinning and weaving, and
no other, and we are paying a very heavy price
for these mistakes today. I was one of those
who broke away from this rigidity and co-
operated with Government at every stage, sat
in committees, sat in working groups, and
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[Shri  G. Ramchandran.] said basic
education was not tied down to spinning and
weaving only. We made the orthodox concept
of basic education into an elastic and liberal
one. But today we have swung to the other
extreme. We have become so heterodox that
there is hardly anything Basic left in Basic
education!

So once we had the tragedy of orthodoxy
and today we have the tragedy of heterodoxy,
and between these two stools basic education
has fallen to the ground. But you said, Sir, in a
famous message which you gave me and which
I read at the All-India Basic Education
Conference held in Pachmarhi in M- P. that
what is lacking is sincerity and that we have
not dealt with this thing honestly. You even
went to the extent of saying that if this thing, as
it is now being badly developed, is given up
today, it might have some chance of coming
back some day, because there is nothing better
for this country than basic education adapting
itself from time to time to the new needs and
the challenges in India. That was a very wise
thing to say J"bw, what shall we do then?
There are thousands of schools which —not
I—but the State Governments call basic
schools. There are some 8,000 of them or so in
the Madras State and probably some 30,000 to
40,000 of them and more in Uttar Pradesh.
Every school in U.P. is a basic school. In other
States also there are many such schools. Why
do we call them basic schools? 1 do not call
them basic schools. Many States do. Merely by
calling them basic schools they do not become
basic schools. Now, can we not begin with
these school, which are called bisic schools by
the Government, and make them good and
genuine basic schools? If we can take up these-
existing schools in the country which are today
called basic schools by the State Governments
and use them for giving genuine basic
education, then something can still happen to
build up basic education]%hy do I say this? If
we believe thaTmerely by book educa-
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tion, making the students cram up books and
then subjecting them to the present terrible
examination system, w, are going to have the
development of science and technology in this
country, | would say we are living in a fool's
paradise. Go to any Engineering Col,-leg.,
polytechnic or Medical College, or anywhere
where there is education of specialised
technicians, and those in charge of those
institutions would tell you that the students
coming to them are almost impossible
material. I met the other day the principal of a
leading engineering college and he said to me,
"We cannot make much of these boys who
come to us, because they have absolutely no
training in the skills of their hands." If we are
thinking of technological and scientific
progress, then there is nothing like basic
education more suited to us in terms of the
present needs of the country. But there is
nothing in this Budget which gives me hope
that basic education will be built up, neither in
this Budget nor in any other place where I sit
and talk with concerned people. It is almost
given up as a lost cause. I plead that this must
never happen andldo not hesitate to say that
this betrayal of a great ideal in education is
fraught with serious consequences to our
country.

And latterly, Sir,—I do not know how many
Members of this House have taken interest in
this matte— we have started in this country
higher level educational institutions in the
rural areas—Rural Institutes of Higher
Education. Who started them and who took
the initiative? The Ministry of Education. The
Ministry of Education took the initiative and
produced the scheme and called upon som"™ of
us who were already working in the rural
areas, to take up the experiment of rural higher
education, and some of us are slaving away to
build up these Rural Institutes. But what i
happening? You ask anybody in Delhi where
the Planners sit, and th? Ministers sit, "What is
the future of these rural institutes?" They do
not know and cannot say what is the future of
these Institutes. A for the Universities, many
of them are friendly, and a little less
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than many of them are unfriendly. We are
up against difficulties at every Btage. Our
student; will not get admission into the higher
courses in the Universities, and so on and
so  forth. But these rural institutes of
higher education came at the proper  time,
and at a proper level, after the basic and the
post-basic. Even these experiments, started at
the initiative of the Ministry of Education of
the Government of' India, are not being giver,
all the opportunities needed for their full
development. If these Rural institutes are
finally closed, it would do the greatest
disservice to rural higher education in this
country, and I plead hr.t the Government
should take a clear and firm decision as to
what is  the future of these Rural Institutes.
There is a rumour—I know it is not good to
give credence to rumours—that ultimately
we are going to be asked to affiliate ourselves
to the existing Universities. 1 will resist that
and I will resist it with all the strength that I
can command. [ would say that it will be
Jbetter to close down all our Rural
Institutes. There are numerous ordinary
colleges round about where the Rural Institutes
are. I would like to submit that ultimately the
solution would lie, if I may say so, in one of
two directions. "Wherever Rural Institutes
have done well to the satisfaction of those
concerned, let those Ruvral Institutes become
Rural Universities, in accordance with the
recommendation of the Radhakrishnam
Committee. The pther is to put all the Rural
Institutes together and make them constituent
parts of a national Rural University.
Otherewise we shall never be able to advance
with the work that we are now doing so
laboriously at the village level

MR. CHAIRMAN: I am sorry to interrupt
you.

SHRI G. RAMACHANDRAN: Pardon,
Sir.

MR. CHAIRMAN: I am very soiry to
interrupt you because I am greatly interested,
I am personally interested in what you say.
But you have
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already spoken for more than 25
minutes,
SH
RI G. RAMACHANDRAN: But I think,

Sir, that or a maiden speech

MR. CHAIRMAN: You go on.

SHRI G. RAMACHANDRAN: Sir, a
maiden, deserves a little extra time!

MR. CHAIRMAN: Carry on.

SHRI G. RAMACHANDRAN: 1 shall finish
quickly, Sir, as quickly as I can.

I come next to the Community Development
Ministry. It is very near to my heart because it
is rural development work. I was one of those
earliest from the Gandhian group, as
sometimes we are called, to step in line
with community development and to offer my
cooperation and stand shoulder to shoulder
with this effort at rural improvement in this
country. But what is hapening today? There
was a great impetus in the earlier years and
1 visibly saw the villages waking up, the village
people stirring. But now, Sir, in the rural areas,
all this has receded. We are told now that the
whole country is covered with Blocks.
Arithmetically probably, they are quite right.
But what exactly is the meaning of this
covering of the whole of India with such
Blocks? Lists of areas are reeled out where this
covering is taking place, but nothing much is
happening and the villages are where they
were,(This is not a criticism of those who
are in charge of the work. But it is a question
of high policy-making. There were some
visitors from  Africa  recently who went
round and when they came back they spent
some time with me in Gandhigram. They said,
"There is no community development
programme any more in India. There is only

the agricultural programme in this
country." Now, agricultural is
tremendously important. It needs  no saying

it. Itis a postulate that agri-



729 Finance
[Shri G. Ramachandran.]

culure is very important. ~ But what did
the  Community Development Ministry

orginally attempt to do? The
Community Development Ministry
attempted to  build up themen and

women in the life of the family of the
agriculturist,  to build up the agricultural
sector. If you take care of the farmer, he
will take care of the farm. So what the
Ministry did in the earlier days related to
sanitation, education, medical aid, and
everything that went to make the life of the
farmer fuller and happier. There was a
great stir. Now you ask the Grama
Sewak, 'What are you doing?, The answer
will be: "Agriculture", You ask the social
education organiser and he will reply,
"Agriculture”. You ask the Block Head, the
B.D.O. and he too will say, "Agriculture".

SHRI DAHYABHAI V. PATEL (Gujarat):
Are they all blockheads?

SHRT G. RAMACHANDRAN: No— that
wa, not my meaning. Having conceded that
agriculture is vitally important, the role of
the Community Development Ministry was not
merely to deal with agriculture, but to take the
people as human beings, those in the rural
areas, with all their work of sewing,
harvesting, reaping and so on, and to build up
their life, the life of their families. This has
received a serious set-back and unless we 1 P.M.
correct this we are not going to get out of the
Community Development programme the kind
of thing that this nation has a right  to expect
from this Ministry. The Minister in charge is a
dynamic person and a person'who has put
himself in touch with all of us throughout the
country. I have real sympathy and admiration
for him. But to day I do not think he and his
colleagues can do the work that they are
entrusted with because the whole of the
Community Development programme has
become a fractional |
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programme of the Agriculture Ministry.

There are one or two other points to which I
would like to refer quickly and I ask for your
forbearance. A great deal of heat was
generated here a; [ sat here, on the first and
the eecond day, and it amazed me to watch it,
over the possibility of the purchase of a single
submarine for our Defence. One submarine, Sir,
one aircraft carrier, a few ships of the Navy and
a Small number of planes up in the air, and we
are developing a passion and a heat over
whether there will be one submarine or not for
the Indian Navy. Looking at the world and the
condition of armaments in the world, it
seems to me that even if we mortgage all the
revenues of thi; country for the next thirty
years and more, we cannot build up an army
capable of meeting the attack by any major
power in the world]Now, it amazes me that we
can develop such passion for one submarine.
Let us build-up our defence as best as we can,
but the future of India lies in a peaceful world
and even as we do everything we can for the
defence of our frontiers in  the normal way
that any normal Government would do, let us
take the initiative and go forward, a$ Dr.
Radha-krishnan, our distinguished President,
said again and againjin his speeches in the
United States and in the United Kingdom,
towards a world federal authority and
disarmament. Disarmament seems no longer a
lost cause after the present rapprochement
between Moscow and Washington. [ had the
privilege, Sir,, along with Shri U. N. Dhebar,
of meeting the Prime Minister of Russia. I am
not quoting him but the meaning of what he
said still rings in my ears. You will never
catch Mr. Khrushchev starting a world war.
You will never catch Khrushchev abetting in a
world war. And further if, somebody starts a
world war, they will see Khrushchev blocking
the way.  Now, this is the position of the two
most powerful nations of the world and the
same tone and language came and is now
coming from the President of the United States.
So, our Government
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-will build up our armies and our defence a,
feebly or as powerfully as they can and they
will do the best they can that way. But the
future of India in the years to come will lie in
the making of worldApeace”nd let m > add
in all humility that peace-making will be
found to be less risky than war-making!

Only one point more and I shall have
done. There have  beer expressions of
anger and dissatisfaction with what my friend,
Mr. Jaya Pra-kash Narayan< and some of his
colleagues have said recently. We had on the
floor of the House a demand for the immediate
arrest of  Sheikh Abdullah and then we
heard  from the other end the excited
observation, that Sheikh Abdullah was going
to be the saviour not only of Kashmir but of
Pakistan and India. We got these extreme
statements on the floor of the House. 1 think
we must deal with this Kashmir problem as
strong, courageous and dignified citizen;; 'of a
great Republic. If we could  stand up”Sttj
to the challenge of  China, then there is
nothing that Kashmir can frighten us with.
Sheikh Abdullah is no enemy and it is very bad
wisdom to look upon a friend as an enemy or
to decide that somebody is am enemy before
we know that he is really an enemy. There
are fundamental similarities, if I may say go.
between the Sheikh and wus. He wants
secularism and, he wants  Hindu-Muslim
unity, and he has said that he wants every
Hindu and Sikh in Kashmir and in India and
Pakistan to live in peace and harmony. He
believes in secular ideals and he believes
in the true validity of Hindu-Muslim concord.
Such a man cannot be an enemy of India and
amidst these rash and reckless challenges
that he must be arrested on the one hand and,
'on the other, that he is the saviour of the
world, we can stand in between the two. We
should wot be frightened. A great
Republic and its citizens ought not to be
frightened. Let u; give the Sheikh the
fullest chance. Let him come and lot him
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talk and if there is to be any responsibility for

break with us, let us not take that
responsibility. Let him take the
resp'onsibilty. But 1 have a strong

conviction,, Sir, that he will not take that
responsibility. But, in the wake of this
problem i the bigger problem of communal
disharmony in this country. ~ We have lived
with it for the last seventeen years. Gandhi-ji
was a marty, to it.  The Republic started in a
flood of blood and carnage and cruelty. We
thought that after the great martyrdom of
Gandhi we would not go back to that again. But
we have come exactly to thatagain on a
smaller scale but the quality—th, grim
quality—is  the same. Let ug be proud that
there are in this country a few men who are
still willing to turn the searchlight inward.
It is easy for me to attack Pakistan; it is easy
for me to throw stones at Pakistan  but m,
stones will not reach, my voice  will not
reach them. Each one of us can only turn the
searchlight inward.  Let us be proud that there
are men like Sri Jaya Prakash Narayan and
Acharya Vin'obha and, if I may add, the Prime
Minister of India who can and do declare
unequivocally that it is not only Pakistan
which is doing wreng; but we too are equally
doing wrong and we cannot sit in judgment
over the 'ether side. We can take care
only of our own minds and deeds. W,
must do the right whoever does the wrong.
So, let us face this problem courageously and
in a dignified manner. This communal
question i° part Pf education. The
communal problem is not a police problem. It
is not even a political problem. It is hundred
per cent. an  educational problem and we
have not dealt with it in our universities, in our
colleges and in our schools. There is
no attempt whatsoever to bring the
Hindu'and the Muslim closer together culturallv
and historically so to say. I said this at an
Education Conference recently and the hon.
Minister for Education agreed with me and
said that this is certainly an educational
problem” but having said that, what
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[Shri G. Ramachandran.]

are we doing about it? Unless we
impregnate the whole of our educational
system in this country, from the primary to
the University stage with thi; i ™ the
Muslims are as good as the Hindus, that the
Hindus are as good as Muslims in every
sense of th, Word, that we can live as good
companions in a great Republic in harmony
and in peace, unless we impregnate the
whole of our educational system with this
ideal, we shall meet with this problem
tomorrow, the day after and the day after. I
know that no party in this House would be
opposed to my idea. I do not believe that
there is any party in this country, which
hates the Muslims or vice versa. 1 have
heard speeches, remarkable speeches, in
this House, particularly from my Muslim
friends. One of them said, 'I feel ashamed to
be a Muslim in the light of what has hap-
pened." Let the Hindus say that; let Shri
Jaya Prakash Narayan say that and let us not
lose 'our temper with it. When a large
number of Hindus can say that in this
country, when a large number of Muslims
can say that in Pakistan, we shall come
nearer to a solution. Jaya Prakash Ji says
that thirty young men died in Pakistan,
mayb, more, in defending the Hindus
against fanatics of their own religion. Who
were the thirty and wher, are the thirty such
in India? There must be such people in this
country also. Upon them only can we build
our new nation and our great Republic,

Thank you; Sir.

MR. CHAIRMAN; I am afraid we will
have to sit through lunch. There is a long
list. And since the Finance Minister will
reply at 3.30 P.M. I think we will have to sit
through lunch.

SHHI M. N. GOVINDAN NAIR
(Kerala): Mr, Chairman, Sir, this time
during the discussion on the Finance Bill,
in many of the speeches instead of th,
tax  proposals the
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Kashmir issue has loomed large.
LTHE DEPUTY CHAIRMAN in the Chair,)

It only shows the great concern of all of us in
the recent developments in that problem State.
In  such a situation I will also seek your
permission, Madam, to say a few words as to
what we as aparty  feel on this question.
We were one of those parties which urged
upon the  Government to release Sheikh
Abdullah. Now from the various questions that
are thrown at the Ministry  from various
quarters in thi; House itself an impression is
created that democratic  opinion in this
country is not very much in favour of his
release. It is not so; not only our party, but
many parties and many independent person
demanded the release of Sheikh
Abdullah because after long years in the
case against Sheikh Abdullah the prosecution
has failed to substantiate the charges against
him. Secondly, because of the development an
Kashmir, aiftalr that (incident of theft of
Hazratbal, it as felt by everybody that in
order to improve the political climate there a
new approach was necessary, and all of
us  felt that the release of Sheikh ~ Abdullah
would pave the way for improving the
political situation there.  But unfortunately
after his release some of the statements he has
made have disturbed us. Especially when he
questioned the accession of Kashmir to
India we were all taken aback. It is common
knowledge that according to the Instrument of
Accession the Head of a native State was free
to  opt either to India or to Pakistan and the
Head of the Kashmir State did accede to India.
But in this context it has also to be remembered
that it is not only the Head of the State that
consented t'o this  accession  but the
National ~ Conference which represented
the larger section 'of the population in Kashmir
under the leadership of the very same  Sheikh
Abdullah was one of the staunchest
supporters of this accession. ~ Now-



735

a-day; many people are raising the question
that the will of the people in Kashmir should
be again ascertained; but it was acertained
once. Not 'only that; on that basis elections
were held and if the Assembly in Kashmir
okayed the accession it was only the logical
consequence of this process which was
started from 1947. Now, these facts of history
cannot be erased either by Sheikh Abdullah
or by anybody else.

Finance

I also share the view expressed by the hon. Shri
G. Ramachandran as far as our approach to
Sheikh Abdullah and the problem of Kashmir
are concerned. When some hon. Members in
this House came out with over-sjm-plified
solutions I felt that they did not realise either
the  Complexity or the depth of the Kashmir
problem. Some hon. Members wanted ~Sheikh
Abdullah to be arrested. Some  of them
suggested that because of his speeches we
should prepare ourselves for a war. Such
statements, especially at a time when the
Government has invited Sheikh Abdullah to
this country are  very  wrong. As has
been said by the previous speaker we should
create a proper atmosphere in this country; we
should create a friendly atmosphere in
this country, so that the talks between him and
the Prime Minister may prove to be fruitful.
Those hon. Members who Come forward with
such over-simplified solutions forget the
entire  history of the Kashmir problem.  As
you know, even at the time 'of the transfer of
power to the Indian people the imperialist
powers were not  very much in favour of
Kashmir acceding to India and it is well
known what all things the, have been trying
to do inthe matter. Again recently when
We had the Chinese aggression. before they
question of Kashmir. We also know the
discussion that took place recently in the
UN. and the attitude taken up by the
Western powers. So you cannot find a
solution to this Kashmir issue simply by
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arresting Sheikh Abdullah. The problem is
more complex and very delicate. We have to
handle it in a statesmanlike manner. We
should not give room fo, other people to say
that we dealt with such a serious question in
an infantile manner.

Now, Madarn, the repercussions of these
developments in Kashmir and also certain
developments in East Bengal have created
certain new problems in this country. Today
during Question Hour some hon. Members
were very furious about the statement made
by Mr. Jay a Prakash Narayan and others.
Before making that statement he had written
to the leaders of political parties and also to
the Chairman of this House and the Speaker
of the other House. In that statement he has
said:

"Terrible things have happened and on a
scale that has not been realised by Delhi or
the country at large. There is no doubt in
my mind that there was organisation be-
hind these dastardly activities which
operated from a common centre,
manufactured and spread rumours, planned
and financed specific actions and provided
the whole 'operation with a political and
philosophical justification."

In a later statement whichis published in
the paper, today Shri Jaya-prakash Narayan
and some three ov four others have
enumerated rome of the atrocities that have
been committed in the States of Bihar
and Orissa. Now. this is a very serious
state of affairs. In the name of protecting the
interest of the minorities in East Pakistan if
insecurity is spread among the minorities
here, then I have no hesitation in saying that
this will be the beginning of the end of our
own Republic. We as anation cannot
afford to indulge in such activities. If in
the name of Kashmir and in the name of East
Pakistan such communal atrocities are done,
instead of helping in the solution of those
problems, you will be surrendering the
interest?, of our country to our opponent*.
Every
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[Shri M. N. Govindan Nair.] communal
outburst in India will strengthen the
hands cf Pakistan. Every attack on the life
and property of a member of a minority
community will only  strengthen the
enemies of our country. In the
circumstances, the stern warning given by the
Sar-vodaya leaders should be taken
seriously and the Government should se, that
those people  no indulge in such activitie,
are summarily  dealt with. Even after the
fact that Shri Jayaprakash Narayan has
written that there was an organisation
operating in this country, I am surprised to
find that in the reply given by the Home
Minister, h, could not mention whether they
had made any enquiry into it as to which is
this organisation and whether they have found
out whether the facts that have been narrated
by them are true. Even after our hon.
Member, Shri Vajpayee, had raised this
question, the Home Minister was silent. I think
it should be our  endeavour to fight this
communal hysteria and for that all the secular
forces in this country should be brought
together. Every step thatis possible should
be taken to check this communal hysteria
and everyone of us should feel ashamed
if such things are to occur again.

Now, before I pass on to the Finance Bill, I
should be permitted to make a few remarks
about some of th, speeches made here by
some hon. Members. Especially I am
referring to the speech made by Shri Anwar.
He belongs to the Congress Party and 1 was
'Shocked to hear from him that members of
the minority community who are in the
Congress are all show-bojs and charity boys.
W1, T was in the national movement.
Herring him, when I look back into the his-
tory of the national movement. I find great
figures  belonging to the  minority
communities guiding the destinies of the
national liberation movement in this country.
Millions of people belonging to the minority
community fought shoulder t, shoulder with
others. None of them was considered
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by anybody as , showboy I feel perhaps
Shri Anwar must have been looking as his
reflection while he made that remark. Now,
I feel that the minority communities also
have a responsibility. Som, of them think
that by isolating themselves from the rest
of the community the interest of the
minority communities can be safe. That is
the philosophy of the Muslim League.
Now, I would request them to consider
whether in their own interest it is not better
that they integrate themselves with the rest
of the democratic forces in this country in
as many ways as possible instead of trying
to isolate themselves by forming an
organisation of their own.

Now, coming to the Financ, Bill I have not
much to say because I do not want to go
into every concession that has been made or
into the details of the various taxation
proposals. I am trying to find out what the
genial them, ° the Finance Bill is, what is the
direction in which the Finance Minister
wants the economic growth of th, country to
take place. From that angle I find that at a
most critical stage in the economic
development of our country, the Financ-i
Minister through his taxation proposals
and through the concessions given is trying to
take the country in th, wrong way. Now Dr.
Chandrasekhar came for. ward with a
suggestion for mass sterilisation to save the
country from the economic evils it is facing. [
am  not against Dbirth-control.  In the
present phase of our development, birth-cont.
rol assumes seriou, importance, but
birthcontrol cannot be a substitue for a sound
economic policy, and ma?s steri. lisation
cannot end the sterility of our economy.  So
we have to see whether the policy
which the Finance Minister has
envisaged is going to help us to take the
economy of our country forward, I felt that
there was a straight way which he could have
pursued. Nobody disagrees that after the
development of our economy for the last
fifteen years we are now I at a dead end.
We have to take a
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sharp turn in a direction whereby we
strengthen the forces of socialism by taking
steps to nationalise banks, oil, foreign trade
and also by taking steps to curb prices by
taking over the trade in foodgrains.  This
course was open to them.. This would
have strengthened the grip of the
Government on the economy of our country.
This would hav, lessened the burden on the
common  peopl, and this would have
helped the country to march along the
social objectives to which we are  wedded.
But unfortunately our Finance  Minister
has rejected this line. Through his rebates
and concessions and incentives he i" de-
pending on the monopolists here and their
foreign collaborators outside. The concessions
he has given to the foreign collaborators show
that h, is mainly banking on them for the
industrial progress of our country.

Now as far as the concentration or the
growth of monopolies in this country is
concerned, he has promised us a monopolies
Commission. Monopolies Commissions
exist even in countries like the U.S.A. and
the "U.K. In spite of these Commissions the
monopolies in these countries have grown
from day to day and from year to year. So
this cannot be a solution.

We know that the Mahalanobis Committee
was asked to go into this problem a few
years ago. They have submitted a report, and
on the basi; of that report is th, Government
ready to take any administrative steps by
which this growth of monopolies is retarded?
The Government is not doing it. The, are
burying that report by introducing this
Monopolies Commission now. I also agree
that even they have recommended such a
Monopolies Commission. I a?n not denying
that. But still the present purpose .

PrOF. M. B. LAL (Uttar Pradesh): The
contents of the MahEdanobis Committee
report are so many times referred to in
this House without
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that report being before us. It is a fact that th,
Mabhalanobis Committee was wise enough to
reveal the contents of the report to the pubdc
and to the press without the Government pub-
lishing the report?

SHRI M. N. GOVINDAN NAIR: As I
understand it, it is the Government which i'S
deliberately suppressing the report.

PrOF. M. B. LAL: It Ls being quoted so
much that everybody seems to know its
contents.

SHRI M. N. GOVINDAN NAIR: I think
there is , conflict or contradiction betweeen
the members of this Committee and the
Government.

SHKI A. B. VAIJPAYEE (Uttar
Pradesh): In the other House a lady
Member offered to plac, 'he report

on the Table of the Sabha.

SHRI M. N. GOVINDAN NAIR: A
Committee was appointed consisting of very
important and leading persons, and no report
comes. So they will feel that they have .ot
been neglecting their responsibility. In order
to convince the world that they are not
responsible hut those people o, the Treasury
Benches, I think it has been deliberately
leaked out. Everbody is getting it. What I was
trying to make out was that the Government
have decided to bury the report. The
Government have decided not to take any
action to implement any of their
recommendations, and to bury this report they
have come forward with this Monopolies
Commission.

I was speaking about the new concessions
which they have been trying to give to the
foreign collaborators. Foreign investment
would benefit from the exemption of inter-
corporate dividends from super-tax. As in the
case of royalties the tax on technical services'
fees has now been reduced to 50 per .ent.
Non-residents would enjoy exemption from
tax on interest on securities approved by the
Govern-



741 Finance

[Shri M. N, Govindan Nair.] ment. Apart
from this tnere are specific concessions given
to foreign technicians working i, this country.

You know, Madam, that a delegation of
U.S. businessmen were here in our country,
and discussion took place between the
Finance Minister, the Deputy Chairman of
the Planning Commission and Shri Goenka
who is now the Chairman of the F. I. C. C. L.
The entire plan has been revealed, that is, in
collaboration with the Indian monopolists
they want American capital to b, imported
and making India as a base they feel that the
entire Afro-Asia, market can be covered.
This shows that in the industrial development
they are mainly depending on markets
outside India and f°r capital and technical
know-how they are mainly depending upon,
the United States. The Finance Minister in
his speeches has made it clear that one way
of getting over the balance of payment
difficulties is to invite foreign capital in this
way. Looking through som, of the facts I
find that instead of getting over the balance
of payment difficulties those foreign
investments are going to involve us in greater
difficulties. Here in the "Eastern Economist"
of April 17th somebody has made a study "
the American investments in India.

SHRI BABUBHAI M. CHINAL It £ half a
per cent of the total investment of the United
States in the whole world.

SHRI M. N. GOVINDAN NAIR; Here it i
reported in "Company News and Notes"
dated 2nd December 1963 that of the 12
companies with U. S. capital participation 5
paid a dividend exceeding 100 pep cent; one
between 50 and 75 per cent; one between 25
and 50 per cent; two between 10 and 25 per
cent; two less than 10 per cent; one company
nil dividend on its paid-up capital. So; I
would *k the hon. Finance Minister to
explain how our foreign exchange difficulties
will be solved if in the form of profits and
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dividends money i; to flow out of this
country. I, the 'same article to which I
referred after making a study of the whole
thing the auihor has come to the conclusion
which I think would help us to understand
how even the attraction of foreign capital is
not going to solve our difficulties of foreign
exchange.

It is said—

".. .the US controlled companies in India
had made a higher rate of profit than some
of their patent companies in the United
States and th, larger Indian companies in
India.

"Because °f this higher profitability and
by resorting to increased borrowings from
the Indian money/ capital market, eight US
controlled companies in India were able to
increase their share in the assets of these
companies from Rs. 12-3 crores to Rs. 19* 5
crores, that is an increase of Rs. 7-2 crores,
of which only Rs. .1-6 crores represented
the maximum inflow of US capital.

So, when these companies increased their
value by Bs. 7" 2 crores, actually the money
that flowed from the U.S was only Rs. 1-6
crores—

"... even after remitting a maximum of
Rs. 3-8 crores a' dividends abroad."—

So, Rs. 1-6 crores flow into this country
while Rs. 36 crores flow out of thi: country by
way of dividends—

"Thuy during the period 1957-60, there
was a maximum net outflow of capital from
India to the United States to the extent of
Rs. 2-2 crores and the Indian assets of US
companies increased by Rs. 72 crores. In
other words, the operations of the eight US
controlled companies
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in India had seemingly increased Indian
foreign liabilities to the extent of Rs. 9-4
crores."

THE DEPUTY CHAIRMAN: You have
taken half an hour.

SHRI M. N. GOVINDAN NAIR; I will

finish.

I am quoting this just to show that trying to
find a solution to our economic problems with
foreign collaboration is not going to help
solve any of the economic problems that we
are faced with. We ar, not the only
country that has tried  this method. What
about  the Latin American countries?
They are politically independent. They are
industrialised. ~ But the entire profit flows
back into the United States and the people
there are in great difficulties. The
standard of their life is so low that in every
Latin American country, as you know, there i
a great movement to  liberate itself from
the grip of American  imperialism. Now,
our friends in India feel that if American
capital is invited, if they get an opportunity to
collaborate with them they can exploit not
only the people here, but also the people in
the neighbouring countries. I have to remind
them that they are living in an old world.
You  should remember that every Afro-
Asian country is trying its best to
develop  independently. They are not going
to permit you to exploit them as at one time
they had done. So, your dependence °" their
market or o, foreign capital, all these things,
will not help to build up a healthy economic
life in this country. On the other hand,
you have to change your ways. You have to
depend on your own internal market. I,
order to depend On your own internal market,
you have to se, that the income °* the working
people is raised and on the basis of the
resources at their disposal, you should try to
buiH up our economy. Unfortunately thp
Finance Minister has  taken the former
course which is not help
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1ul for developing a healthy economy in this
country, and as such, I oppose this Bill.

SHRI BABUBHAI M. CHINAIL: Madam,
I am thankful to you for giving me an
opportunity to speak on th, Finance Bill in
spite of the fact that I had expressed myself
on the general aspect f the Budget.
Therefore, I do not intend to take more than
two or three minutes of the House I want to
make one or two points.

The Finance Bill, 1964, as amended and
passed by the Lok Sabha is be-bor, us. What
can our House do? I myself, as a Member of
the Rajya Sabha, have participated in the de-
bates on tax measures for nearly six years
now. Year after year, we have additional
taxation; conceding its necessity to meet our
developmental requirements, there can be
honest differences of opinion in regard to
what constitutes the most appropriate kind of
taxation and * to whether the taxes that are
collected are properly spent.

I will content myself by drawing the
attention of the hon. Finance Minister and of
the House to some wise things our ancient
text-books on State craft have to say. They
have laid down certain general admirable tax
principles which are aPpHcable to. day and
for all time to come. Taxation should never
act as a cheek tc industry and trade.
Government— the, have said 'the king'—
should tax as the bee sucks honey without
hurting the flower. Taxes should be so fixed
ais to allow always a profit to the tax-payer.
Articles of commerce should not be taxed
more than once. Increases in taxation should
not be imposed without due warning.

These text-books invariably stress the
danger of unduly heavy taxation. Nobody
holds honey in his mouth without tasting
some of it and It is to be expected that local
officers will claim rnore tax than their due.
Ex-
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[Shri Babubhai M. Chinai.] tortionate
collectors are a great danger to the

Government's—in those days, to the king's—
safety. I beg of the hon. Finance Minister to
keep these wise idea, in mind. I have only one
word more to add and that is to wish that his
own favourable estimate of his proposals will
come true in the interests of our country.
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faei fagus wv fa=i7T wwe $74 7
o #5981 qE av fre] @A #
farett 7 wey AT wiar afwes
A9 A T f TA% AT § §u awm
AT wrAvaw W g 1 87 3w
afes & w71 a1 fr o7 § 7= 7 W
A7 A AT T AT aA s @
fr ag feei @33 & 9w %7 ¥ A7
af & aY 37 797 saA § i wf
g1

o w9 F s wer afoes
3T }TW wNg E ) TR W wy
T FITIT A O AT wAT 9 ¥
W EF— T AW F yT F apowr
A @A EA E ) TR weT
T FET HfEE A A F ey
g giEE e AR sH v wr A Ar
TG MEf & T § w7 7y wiyw
371 7% femma frarg far | 77 3z
o8 ATGT W OTE 41, 99 ST
wEEAT, W 54 A R e oaz
T TR JqTOT w7 Y § A
FFE A wmTdi & gfi & e
TET ¥ 2 48 TRA 37 T AW am
T E | & 9% WAl F7 WA F Awd
SEA T FEAE ) TFA FIT

"These  Ministers  who have ¢
lected lakhs and lakhs during the
last elections, who have used Gov-
ernment machinery for vindicating
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their thig thing and that and for getting their
election done they have collected this
money."

w3 IART A F AT 97 A1 S
fer ggam —

"l am saying that these Ministers have
collected money from the public, without
giving any accounts to the Pradesh Congress
Committee, or to the All-India Congress

Committee. If charges of corrup-tion are to
belevelled . . ."

YA FF
"THE DEPUTY CHAIRMAN: You: are
making a very serious charge.

"KuMARl SHANTA VA.SISHT: Yes, I
am.

"PROF. M. B. LAL: It is a serious matter.

"KuMARI SHANTA VASISHT: Yes, it is
a very serious matter, but if these people are
going to exploit their position because they
happen to be in very high posts and they are
going to support their friends who are
officials, and if these people together are
going to hit the Congress of Delhi, I am
bound to say so."

';:wm T AT T W oW
TREAT ¥ WA & Ay vy, oy
Z F frat mgen & 97 § 0 | oy
farga oz  fr Fm womw &
o ufadl ¥ 977 ¥ g7 e
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T | wiwE a4 F—fr e wiast
T IATT WX F | O AR F A
an mf:a, wife afz g & @y
“F for or@ At gt sz o
wf=r 1 a1 w00 W AR §
1w TET o @A AT £T oW qe g
wE w1 JAAT IS LTWT | qE T A%
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ATHY T | W W90 7 g e
* gRydl 9% ag mAw A fF
et § 99T arvdm aAdq & wrg
TET $3d § | gAb weEi w1 ¥ wOE
HIRT 33T T WRAE |G A F —

"The Congress Party in Delhi somehow
is treated by the Delhi Administration in a
very unhappy manner. They are very much
interested in the Jan Sangh. They go out of
their way to help the Jan Sangh Party."
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=t oS (FHF) WA @ TR
UIF FTET ATAYAe AT F ot vy R
f 374 77 frraa & Fe vy whmeae

N A NE FAL a9 § g9 quey
oidl &, AT & 1 awsT fay o
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THE DEPUTY CHAIRMAN: That is a
point of information, not a point of order.
There is no point of order.

PROF. M. B. LAL: May I ask Mr. Vajpayee
whether he wuld be prepared to support my
idea that an impartial enquiry is needed in the
aifairs? Kumari Shanta Vasisht says that
Ministers are conspiring with officials of the
State against the Ruling Party and Mr.
Vajpayee, on behalf of the Jan Sangh, says
that though the Jan Sangh is the main Opposi-
tion Party, it i not being fairly treated by the
officials of the State. I feet that there should be
an impartial enquiry into the matter so that the
public may be able to know how the
administration is being carried on in Delhi. We
cannot ignore the Administration of Delhi
specially because it may have repercussions on
the Central Government also. For the
Administration of Delhi, the Central
Government is responsive.

i Qo ®o TOEAY ﬂ'g}ﬂﬂ',
sihaT Az fagrdr me ot & o w=
& =Y gF o7 @7 A7) F AT "
T & @Ay wei Ao § W ITEr
giw A Tifeh fF 9 & w71 aF
gears &1 fe=dt % Fgmraar a8 20
daz feeft & w1d W ¥ fod gardr
O w7 WeT W oI oA F oWrow
qOT AT A T AET IA AT
¥ sfx e w1 Fife 7€ wwT Fwar o

aF A gwry Wi afoss &
W w7 & fr faedt & wwitoe
wivw ¥ I g, feed ¥ w5
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[THE VICE-CHAIRMAN
RAMCHANDRA SATHE) in the Chair]

¥ UE wme Y€ g FR ST 97
feber & @0 ¥ WX Qo qEt ®
g ¥ Py W SR @R A
205 R.S.—5.
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qr TR § ge A 5 & gl
A F9% g sraer ot fear 2rder)

PROF. M. B. LAL: I beg to submit that the
charge is that th, officials of the State are
conspiring against the ruling party. A public
enquiry is needed, because not only the
Minis-tens are involved, the officials of the
tate are also involved there. A mere party
enquiry won't do.
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SHRI S. S. MARISWAMY (Madras):
Madam Vice-Chairman, I am happy to address
this House though it is thin, for I find that the
Finance Minister is here. I find from the Bill
under consideration that our defence
expenditure has been reduced from Rs. 800
crores to Rs. 700 crores. I wonder whether this
has been made as a result of any improvement
in our border situation. If the answer is in the
affirmative, then I would like to know if the
statement that the Defence Minister recently
made in the Lok Sabha, has been taken into
consideration by our Finance Minister before
deciding upon this reduction. The Defence
Minister made a statement in the Lok Sabha
recently that the Chinese are still going ahead
with the concentration of troops on the borders
and that the gravity of the situation on the
border prevailing before has not lessened
anywhere. So I would like to know
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whether this reduction in our defence
expenditure has been made after taking due
caution and care with regard to our border
preparations'. This reduction leads me to the
fear that our Government is not in a position to
have the territories occupied by the Chinese
wrenched from them by waging a yar. Or are
we going to bring about a negotiated peace
through the good offices of Mrs.
Bandaranayake? If that is the decision of the
Government, then I am afraid we will be
playing into the hands of our enemies.

As regards another aspect of the Bill, |
find that there is no relief given to the poor
toiling masses of our country. The poor
class is being taxed right and left and even
such small luxuries like soap,  vanaspati and
other small things are denied to them and the
plight of the poor people is not taken into
consideration by the Finance Minister. On
the other hand, he has levied more taxes, to
the tune of Rs. 25 crores. The previous
Finance Minister boasted that he had taxed
the people most  and that none could tax more
than himself.  Thank God, he has gone under
some plan. We are not bothered as to who was
the author of that plan. But we are really happy
that that Finance Minister has gone. But we
expected the present Finance Minister to give
some relief to the poor people and 1 ,m very
sorry to see that no relief has been given to the
people and as a result the poor people are
groaning under the heavy taxation.

As for the middle classes, they are a
prosperous class in other nations, but in our
country they are the worst sufferers. Their
interest are not taken care of and they find
themselves in a rather awkward position or not
being able to express their difficulties to the
Government. The present Government has not
paid any attention to the plight of the middle
classes. As for the richer classes, I need not
say here that they are very wwll looked after.
Even though th«
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Finance Minister might say that taxes On
income and other things have been increased,
the fact is not so; we see in reality, these rich
people are in a position to influence the
Government and get whatever they want. They
have this influence and they can get from the
Government whatever they want to get by
being associate members or direct members of
the Congress party. I find that in almost all the
cities of India, and especially in my own State,
most of the rich people are now rushing to the
Congress because they find that they are able
to get from the Congress anything they want,
if only they donate to the funds of the
Congress or support some of the powerful
Congressmen  in  their  electioneering
campaigns. In that manner, the interests of the
rich people are very well protected and yet
they say that the policy of the Government it
towards democratic socialism, i wonder what
they mean by that. "Socialism" which smacks
of totalitarianism does not go hand in hand
with democracy.

The present Government which has had an
uninterrupted life of seventeen years ha
played, I am sorry to say, more havoc than the
British could do in the rule of one hundred and
fifty years. There is demoralisation in people
all round. No one is happy except those who
are in power and those who are very close to
those in power. The poor class is rather dying
and I do not find any hope for that class in the
near future if the present policy of the
Government is pursued in this manner. If
something is not done in the near future,
anything might happen in this country and
then the Government would be feeling sorry
for it and all the hopes that we had entertained
during the time of our struggle against the
Britishers would be dashed to the ground.

There iy maladministration everywhere and
I find that the- people in power and people
who are very close to them are going about the
countryside canvassing votes and conducting
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election campaigns in a manner which is anti-
democratic, which is against the very election
law itself. I come from Madras State and very
recently we had an election in Aruppukottai
where I found to my great horror and shock
that some of the influential members of the
Government went round kindling communal
and caste feelings in that area to catch the
votes. I also know that the Deputy Minister for
Railways made a special trip all the way 'from
Delhi to Aruppukottai to see that his caste
people were wooed and made to vote lor a
particular candidate and I am sorry to say that
his appeal which was very nearly bordering on
communal lines was mainly responsible for
getting some votes in that area for the
Congress. I find that people belonging to the
Congress Party organisations go everywhere
and with the help of the local Government and
their officials canvass support and hold caste
and communal—Nadar community—meetings
in many places to kindle up caste and regional
passions to get votes for their nominees. The
whole thing goes unchecked even when we
make complaints. If this is the way things are
going on and if this kind of activity is
tolerated, I am afraid that, people, without
having any other course open to them, will
have to pray to God that they may be freed
from the democratic socialists of the Bhuban-
eshwar Brand.

SHHI N. PATRA (Orissa): I, rising to
support the Finance Bill, 1964, I particularly
want to draw the attention of the Finance
Minister to paragraphs six and seven of his
speech wherein he has brought out that pro-
duction i, the industrial front has increased. So
far as agricultural production is concerned, it
has been reduced by 3.3 per cent. This causes
great concern at a time when prices of
foodstuffs are rising up and people in the
lower income groups are being hard hit. More
attention, therefore, should be paid to push up
production. The necessary conditions have got
to be created. Merely saying that there
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should be more production in agriculture, that
we should exert in this sphere would not do.
Conditions should be created which would
help the agriculturists to achieve this increased
production, e.g., educational facilities and
opportunities for their children to read and get
employment, fair price shops, easy credit
facilities, co-operative housing loans and im-
proved agricultural implements etc., these are
the things that have got to be provided for
them. The rural cooperative societies should
also be extended to cover the agricultural
sector in the rural areas. This will give a great
impetus to them. This has to be done if you
want to have more production and help the
agriculturists to get rid of the rise in prices. No
attention has been paid to the agricultural
workers. Even when the Minimum Wages Act
was passed in 1948—and the Government has
been good enough since then to extend it to the
States—there iy no enforcement, machinery.
You had the Act passed in 1948 and it was
also extended on paper to the States but there
is no machinery to implement it today even.
How then can you achieve your production
unless you assure a fair minimum wage to the
workers, unless you afford them all facilities?
If you do not want to import foodgrains, if you
do not want to depend On the foreign countries
for your bare necessities of life, then you will
have to give some impetus to the agriculturists
to produce more. You have to give them
incentives to enable them to produce more.
You have sent a number of displaced persons
from East Pakistan to Danda-karanya. The
Government of Orissa is also shouldering the
responsibility without any difficulty. The
Orissa Government is also trying to help the
Central Government in this respect but you
have to provide facilities for the starting of
varioug projects to absorb these people. The
Orissa Government has submitted a scheme
for the industrialisation of this Danda-karanya
Project area and the adjoin-
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ing backward area of the Koraput district.
Ther, are ample opportunities for starting more
and more industries to absorb these people.
From time to time when there is an influx of
refugees from East Pakistan, you ask the
Orissa Government to accept these people but
how can the Orissa Government shoulder this
responsibility unless you give sufficient funds
for the establishment of rural industries?
Schemes have been presented by the Orissa
Government to the Central Government and
they should receive proper attention. There is
some controversy about the Tikker-para Dam
project. Government of Orissa have completed
the investigations. There may be difference of
opinion about Tikkerpara but most of the
people, the Government and most of the
legislators and as well the public opinion are
in favour of starting the Tikkerpara Dam
project. If you help the Orissa Government
with sufficient funds, or at least examine the
scheme properly without placing any
impediments in its work, then Orissa will one
day—though today it is termed as a backward
and a poor area—compete with the foremost
of the States like Bombay or Madras
economically. There are so many problems to
put forth but today there is some difficulty for
me because I am making my maiden speech
but I want that proper attention

SHRI LOKANATH MISRA (Orissa): That
is our difficulty too. We cannot interrupt since
it is your maiden speech.

THE VICE-CHAIRMAN (SHRIMATI TARA

RAMACHANDRA SATHE): You hav,  already.
Continue  please.
SHRI N. PATRA: Hard conditions are

prevailing in the country due to the refugee
problem and so many other problems of such
a nature. Unless you protect the rural
population, unless you give them most careful
attention for their upliftment, the situation
cannot be improved. You are providing for so
many schemes but what about the
agriculturists from whom you want  more
production
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through whose help you want to feed your
army, to feed your urban population? You
have also to frame such schemes so that the
agriculturist gets real incentive to increase his
production. You have to create favourable
conditions for him. Unless you create a
favourable atmosphere you cannot expect that
food production will shoot up automatically
and prices can be checked. Unless there is
ample production the rise in prices will never
be controlled. Therefore I would request the
hon. Finance Minister to provide adequate
funds towards the betterment of the
agriculturist population so that we can have the
expected production of foodgrains in the
limited time available.

SHRI ABID ALI (Maharashtra): Madam
Vice-Chairman, people do not mind paying
taxe, but they are angry because circumstances
have made them believe that the amount which
is recovered through taxes is not properly
spent. Madam, it is a fact that corruption was
there even during the British period; it was
there in plenty and it is a fact that our
Government has not been able to check it.
There is evasion of taxes. Although there are a
large number of officers who are honest,
efficient and good, there are a few—and
nobody can deny that—who are corrupt and
bad. Both officials and non-officials have been
able to amass plenty of wealth through
unscrupulous means and it is a known fact that
we have not been able to do anything to check
that. What is the remedy? There are two cases;
everybody is aware of them. In the case of Mr.
Venkataraman, how much labour the
Government had to put into sanction
prosecution against him? And there is the
L.I.C. case. How many days of investigations
had to be there before one I1.C.S. gentleman
could b, asked to quit? Because of these
difficulties in the way of checking corruption
and misbehaviour, the officials and non-
officials, merchants and others, are certain that
they ave in a aafe position.
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What can be done? Something has to be done
and my humble suggestion is, if the
Government . is really serious about checking
corruption, dishonesty end inefficiency, use
the Defence of India Rules. There are people
who are clearly known to have accumulated
money through dishonest means. Whether they
are Ministers or senior officers or merchants,
whoever they may be, arrest them. They are
worse than the Communist traitors. By
behaving i, thi; manner when the country is in
difficulty they are acting like traitors. Put them
in jail for indefinite periods; confiscate every
pie that has been accumulated througn
unscrupulous means. If you adopt this method
even in a couple of hundred cases—of course
there are thousands of cases—of both officials
and non-cfficials, th; situation wili improve.
Otherwise difficulties are there and difficulties
are multiplying. There is no doubt that the
peoplp are in difficulty. It is because of the
past sacrifices of the Congress and its prestige
that the people are silent although the leaders
of the opposition parties have been trying to
exploit the situation. Had there been any other
party or if such a thing had happened in any
other country, there would have been a
revolution. The people are not able to stand
these high prices. Every day prices are going
up nobody can deny it but what have you been
able to do? Something has to be done, must be
done, quickly done, successfully done. And we
can do it but we should have the will to do if-
Aiid ways there are.

First, open subsidised fair price shops
immediately. It does not matter if you have to
put in a hundred crores of rupees a year or
even more if necessary. Please consider this.
People are in difficulty, the labour class, the
middle class the office-going people
everybody. By increasing the dearness
allowance by Rs. 5 or Rs. 10 ther, is no relief.
By the time you increase the dearness
allowance prices
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are further increased and the difficulties of the
employees are adding to themselves.  Please,
for the sake of the country, consider this very
seriously. The only remedy is that fair price
shops should be opened, particularly in labour]
areas, in other areas, everywhere, and both the
public and the private sectors should b, advised
and helped to have fair price shops for all their
employees. 1 do not know what will — happen
tothe people, to the country, if this price rise
is allowed to go unchecked.  Of course the
Government is serious; it is trying to do
something but it has to be admitted that in this
particular sphere there is hundred per cent
failure and this state of affairs should not be
permitted foi a day more. I was suggesting
that you should confiscate the property and use
the Defence of India Rules so that both
officials and non-officials should be convinced
that the protection given to them and to their
property  under the Fundamental Rights
provision in the Constitution will be no more
applicable to those traitors who are behaving
in this way. Once they are convinced of
if, 1 am sure it will not be an encouragement]
to them to behave in the way a few of them
are behaving today. What is th, state of]
affairs in the country today? A person came
to reside for three days in Delhi and the
same evening he was going back. I asked, "why
are you going away today itself when you
cam, to stay for three days?" He said, "I came
for a very important job, to secure
information from a Government office. 1 went|
to the office, direct to the person concerned,
paid him in the office  currency notes, and
the file was at my disposal. I got the
information sitting in  the office itself and so
today I am leaving Delhi though I came to stay
for three days." 1 am making the statement
because it paing me, make.; my blood boil.
There are still people alive in the country

finance

who have  contributed their blood and bone
for the attainment of independence. We did
not attain  independence so that there

[RAJYA SABHA]

Bill, 1964 770

should be a black future for the country. We
wanted something else. We want to achieve
all that for which independence has been
achieved. Are we going to make the country's
future bright when th, situation has come to
thig state of affairs? These Communists can
get done anything they want. For the
Indian Workers, for the INTUC we could not
get a plot in Delhi,  but the "Patriot" and
the "Link" have got not only plots  but they
have got buildings. The thing is that some
people can do and make the Government bend
the way they like. What is this film for which
the President's Award had been presented a
few days back? Can this happen in this
country today? A bulldozer in Bombay, in the
Sion area, goes there and breaks hutments of

poor people living in small huts?  From the
bulldozer one man is announcing: "Get out
of your hutments. The bulldozer is coming.

If you do not get out, you will be killed."
The bulldozer is moving. Hut after hut,
hundreds of huts have been dismantled by
one buldozer. 1 ask Government: Can this

happen? Can you go to any hutment in the
shanties in Delhi and break one hut?
Impossible.  You cannot do it. It cannot be

done in Bombay too. It cannot. b, done any-
where In this country.  But there is a film
which will go all over the world to tell people
that in India, in  this Congress Raj a landlord
can take a bulldozer and break hundreds of
huts. And then it reaches a hut where a child
is being born. The woman and the child are
in danger. This film must be banned but it is
a disgrace to this country. Itis a danger to its
future.  This film gets the President's Award.
I do not know why. 'Simoly because a
Communist is the writer, a Communist is the
producer, a Communist Is the director .

THE DEPUTY CHAIRMAN:
were the judges?

And who

SHRI ABID ALI: These are Judges who can
dance to the tune of these
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people, judges who are afraid of being
criticised in a particular newspaper, judges
who go dancing at the feet of these
blackmailers. =~ What else  can I talk of
them? That paper praises Jawaharlal Nehru,
but day in ana day out is abusing the
Congress. They think that Congress should be
weakened so that Jawaharlal should be no
more. Because that paper and its editor
are praising Jawaharlal Nehru others are
afraid of it. What are we? Where are we?
What is  happening to this country? I cannot
understand it.  Our character, where is it, in
what shape in what way? Who is building up
character, in what shape, in what form?
Does anybody think of it? Even today for our
children Macmillan's books printed and
published in London are imported and
used in Convent echools. After all thes,
years of independence, attainment  of
independence, We have not beer, able, and
not become fit, to get rid of Macmillan's
books, printed in London, and have our own
books here. Good, we have got big projects.
No doubt  hundreds of crores of rupees are
'spent for the good of the country.  But if
there is no character, if there is no sense of
loyalty to the country, what is the use of these
projects? All these big workshops, dams and
canals are all valueless. Therefore, please do

not be bullied by these Communist
traitors. Have a little courage. If you mean
business, you should have courage. Do

not have the mania of democracy. As the hon.
Minister himself has said it once,
Communists are using democracy to kill it.
Realise it. And you have a duty towards
your country. But I do not know what is
happening in the Government and what will
happen to its future.

Now, here is this book the fourth Annual
Report fo, 1963 of the Indian Oil Company
Limited. Pomp and show, as if this
Company was born hundreds of years back
and has been able to earn crores of rupees.
It is pomp and show, golden letters "Indian
Oil Company." One full sheet is wast-
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ed and what does it say.' it says: "With the best
compliments of the Chairman, Indian Oil
Company." Now, had it been his own affair,
would he have wasted so much money on this?
It is good printing. I like it. It is a good show.
But what is the propaganda about? Why this
pomp and show? About economy, why nine
postal stamps when two can be used? Why
eleven stamps when two can be used for Rs.
1:50 nP? And then here is a decoration of
stamps. This is not one. I have several of them.
How many of them?

THE DEPUTY CHAIRMAN: Are you a
stamp collector?

SHRI ABID ALI: My children do it. What is
thig economy? Twentytwo stamps are used
where two can be used. There are worth Rs.
3.30 nP. By using one stamp for Re. 1 and
another for 30 nP two stamps would do. Here 1
am showing it. I have written to the
Department concerned.

They wrote to me apologising, but again
the same thing has happened.

SHRI M. GOVINDA REDDY: (Mysore):
They did not have higher denominations.

SHrl ABID ALI: Why should they not
have? That is inefficiency.

Three days back I received a letter from the
Deputy Secretary of a Ministry. Th, letter way
half foolscap size, but the cover was bigger in
size than the paper itself and of very good
quality. Have we come to realise that this is a
poor country? Administration should be
cheap. It should be efficient, it should be
honest. In what sphere of our activity is thi
fact being realised? Go anywhere. In the
daytime electric light is on. In the night when
nobody in there electric light is on, fan is on.
In the daytime you pass through the road
between the two blocks of the Secretariat. You
find the light is on. Somewhere work may be
going on. Therefore, the switch is on. It may
be sometimes. I have made enquiries. It need'
not be so. Just haphazardly,
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[Shri Abid Ali.] carelessly and dishonestly
things are going on. So, this is not the way to
make the nation and lay strong foundations for
the future independence of India.

Then, about communalism something has
been said here. Two suggestions are there.
One is and that can be done tomorrow, please
stop Government advertisements, railway
advertisements, semi-Government de-
partments' advertisements in every newspaper,
whether daily, weekly,

fortnightly, monthly or yearly. 3 .M.
Do this one thing please, and

it can be done easily. You know
which are the papers thriving on com-
munalism. Do not feed communalism. Be
earnest about it. That earnestness means to
stop advertisement  to com-munalist
newspapers and to the Communists as well,
the traitors as well. Whichever newspaper
behaves to the detriment of the interests of the
country, whether through communalism or
Communism or support to China or whatever
it may be, stop advertisement to such papers.
That is number one. Secondly, it is newsprint
quota. Your mania for democratic standards
may be coming in the way of stopping such
quota. Do not give it. These two things you
can do. Stop the advertisement and newsprint
quota Here there will be shouting. Do not
mind it. Do not be bullied. Simply come here
and say, whether it is call-attention notice o,
adjournment motion, that the Government is
convinced that these are feeding communalism
and are anti-national, that you are convinced
that they are traitors, therefore you will stop
giving them advertisement and you are not
going to give them newsprint quota. Where
will they be? They cannot exist for a day.

Then during Pakistan propaganda days I
was one of those who very strongly used to
oppose it. I had been beaten and sent to
hospital because of the wrath ctf the Muslim
Leaguers. But I was feeling that it would be a
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mistake, that it would not solve any problem,
that it was not an answer to the problems that
had been mentioned. It has been proved
accordingly. The second mistake committed
was Nehru-Liaquat  Pact. Once partition
was there, leave the people of Pakistan alone,
and we should be left alone by them. We
do not want Pakistan to interfere in our affairs.
That was the second mistake. ~ What is to be
done now?  There was some criticism here
also. Which Muslim organisation wanted
Sheikh Abdullah's release? I~ am  not
considering the merits of why he was
released or not released. I entirely agree with
what Shri Lai Bahadur Shastri has  been
saying and has said this morning that Sheikh
Abdullah is still uncommitted and is coming
with an open mind. I entirely agree, but
why should the Congress Muslims be
criticised— somebody said about Congress
Muslims? [ ask this from those who have been
charging us as the showboys and stooges of
the Congress. But there should be some
game in that. We are Congressmen of the
pre-1947  period Look at the Ministers' list
today whe-they in the Centre or in the States;
look at the list of M.Ps. today; look at the list

of M.L.As. today, the Congress list of
Ministers or the M.Ps. or the M.L.As.;
those who were abusing us, are in

overwhelming majority everywhere on the
Congress list. Did we come in the Congress
for anything? Can anyone stand and say
honestly whether there was any possibility even
i, our dreams that during our period India
would become independent and we could come
to this House? I used to come to the Viceroy's
Lodge. There were big sentries standing. We
would go not very near it. Just see that this was
our property but we could not put our foot
there. I have not entered the Central Secretariat,
not put my feet in the Central Secretariat
before becoming a Member of Parliament
here in 1932. We did not even in our dream
think

that India would becom, independent
and that we could come to this House
in our life time. We joined the Con-
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gress for the attainment of independence and
independence has come ana we are happy
about it. We will continue our v
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We will be continuing our fight till the
objective fo'"r which the fight for independence
was fought is achieved. Whatever may happen
and whoever may like to say whatever he
chooses, mmy humble request is that you
kindly realise thiy fact that we Congressmen,
particularly those who joined the Congress in
very early days and who had been continuing
their connection with this great organisation,
are proud of it. We want that it should grow. It
is like a big ocean in which Jamuna, Ganga,
Brahmaputra and Krishna and all other rivers
come and join and also the gutter of Bombay;
that also comes. It has got a very good quality.
It is a big thing like a big ocean. All join it, and
it has got the salt to purify everybody. Such of
the things or persons as cannot be absorbed or
refuse to be absorbed, it brings them to the
shore and throws them away. So, Congress
will remain and Congress will grow and
Congress will fulfil its objective. But the Gov-
ernment also should realise the need of the
time and its duty.

Lastly, one word about the Bonus
Commission which was appointed some timy
in 1961. Its report has been submitted in|
January 1964. So, several good years were]
taken up by the Commission for investigation,
and it is almost a unanimous report. Gov-
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ernment representatives, independent
representatives and others, such a fine

and honest body of God-fearing persons like
my friend, Shri Govinda Reddy, were a party
to it. Iname him because I want his help in
the immediate implementation of the re-
commendation ~ which he had  been kind
enough to make through this Commission.
Then there have been representatives of
employers and employees. A man of the
status of Shri S. R. Vasavada has subscribed
his signature to it. Although there is a small
note of dissent, the Commission's report is
otherwise unanimous. 1 earnestly, strongly,
humbiy request the Government to kindly

consider the feasibility, necessity,
importance, urgency of accepting the
recommendations, and if Government thinks

that somethings more should be done, some
more consultation is necessary, then it can be
don, quickly with the representatives of
employees  and employers, not a couple of
months or a month is necessary for that
purpose. Sit with them. If you feel that some-
thing substantial is noticed in  this which is
for the detriment of the industry or the country,
they  are all reasonable, responsible, decent
people representing these workers' and em-
ployers' organisations. Talk to them,
convince them, allow them to  convince you,
and be helpful in announcing acceptance of the
report, because not only people are in difficulty
but also what they were able to get
otherwise through  negotiations and other
efforts, they should get. There should be no
occasion for strike in present circumstances,
1 quite appreciate it, but things cannot be left
just indefinitely and the report shelved In-

definitely. Something should be done
urgently, and 1 am sure that when the
Government  representatives  sit with the

workers' representatives, it will not be very
difficult to And a settlement amicablv.
Thank you.
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Fre) : weAowr fefy SmTs
wifgar | wra dr7 W< A ¥ wEAA
farer YT qtfarmar faa oo g qufowr
TAT F T79 Y @\ A AT AT
frm o motfrEm fae #1 awAF
¥, w27 & f5 waaam fgamg § FaeiR
grar & zafaw e ave & Tt wEr
mlﬁﬁﬁof{om
F & Fm § feam #§ FweR
oA A w A ogw wead
qrFEm T @ AAt A # 99
a7 wfer aw ¥ wos, IR
A wiew &0 fgEft St Qg
WY FTOHT T AT A AR WY
FUAT AT THT a0F & FAA ATAT
grga 7 ft w9 7w §7 AL
¥ ot <7 qufay I & el &R
WYATT T g @ qafearw g5 qd
¥1 92 747 W §g 9o @Amran
@ | gafay & wrgr fae 8 76 o)
W A @AW =T F7 @ § /K oaify-
v faa o fa=r fewigm w1 wanfaar
far w8, IR ATE T FA
FHT T a9 &IA FCAT T4 ATEAT
it & fas g7 amt 3 aos g
weT fF o O gl o Fardr ot
g

—_— _—

f[ ] Hindi transliteration,
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17 g 3@ g fr o o
qREd AT A AT A gt
¥ area® @Y §, AT 9l & A
™| §, I T F wAfeas g4
9o T A I st fr sl
¥ wufers max Tt § ot 9t
TAFT AT & T ATL H FwAT TE
fer & 1 ot w=tard o 2 o i
W yavee agdn dan gd fR g
9Zi oF G W AATET 2 AT FHTEAC AT
femgears ¥ & wEfene gagrs 29
# Frg off /YT gAY QY=Y AT TAT
¥ araeE ft wft A% g dwar 74
FC Ot ¢ @ AT @ s
ITFT A ET T ) AW TGS @
ZAT | 9 F wFgATOT F AT AT
AT A1 =l T AT T
IR T I e A FANE LA A R
tow ferefwamm @1 o1 Aror aamar
ST @ & Ia9! framEr amo, IEet
T{T-.fﬂlﬁl-_ﬁ?q‘[ WY, FE T¢ a7
F AT ¢ fF s § frzew
gagra—mid-term election— g7y
a1 g faew # ogEe  wman
&1 HT TgTT fFam =1 3@ &1 Frofic
® Farfrer-Are A & THU ST IHOT
Tl #7 a6 & g £ § wfie
& ot it A § A agt ® arn
ETATT ®T HYT  FgT T FATH Tl BT
o § a1 wwdriga AT o
enfeama § A & www amw 34
Aufssr gam 0 Taw JwEar g oo

WE WEA § FEATT B AW ey oy
F QA § oW A1 F e
—followers—%, i} oft & wd @
) apqy oft § 4t ard {0 o
AL T AT FTOAZ 9T
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" 'Do or die'. This has to be put to test.
'Die' here means that Hindus and Muslims
should learn to live in peace and amity.
Otherwise, I would die in my attempt and
that will be a difficult job."

TZ EATC WG AT AT FT AT
71 5 fegl WR qaemEl ) ooF
EFT F+q 7 AT AT, WA #
ot faar &%, W WA &1 €W
fergeamt £y wrardt &) g ag) wHrat
FATA-30T #, |- -independence-  —g}
w7 AT W § 1 &g S wfearg
FFH a2, agE awErER
R R E RS
q5F F Fresr qray--foreign power—
WAz F7 F forg qam &1 S 9w
FATE A Az gt a7 Jae
feams @ fog, I 7T AHATT
FETA AT O§ |

g Az it Sft €7 T == Qv
TSy FY Tt #7 O fro AT and
ot Y7 g 7 o fF Frl A § A FATH
§fzqr 71 Az —lead—wamr, &¥gac
AT ¥ fog, o) o & e &
g F74 @ g &QATT g 1 WA 6 T
¥ a7 & fr et off @ e wY, ahr
oft ¥ sara FY, FTEOT T AW A A
far gerr o warferay w9 X4 v o7
A § qramgE R gi A
T Ty fir fgrget WYY AFTAT
¥ o fowat & way fers?, few Tee
o FEIAT Eﬁ;ﬁ- -communal harmony-

1 737 faar | Hfew g oEEE §
arfwE & Tz w A At
faT wmar, it agi wrgATEE—minori-
ties Y A TR Tt T, grre
¥ ATH FTATHT A, TATA T AR Syavai
i 1 g7 agt o fean, e fewn
AT #7837 FE, 91 4T &ATT § AvHTRY
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g | 77 aEE AW ¥ g §
ot Fy frar 3y fear afew v g
&t T Fefaraa—azar- sfear i
fegeam &, sorrdy d, a1 g@lr gl
H, T o, wwiRR §, W o5
g e At & g —adt ag—
FENFWE | TR G(AT THTHAT F
oo 7 et oft & e |, ofed g
TEE W4T § Tar aft g wfge
qr | FgEgm # g w9 de
g d ff g4 W wifgw gz A
/EALr 8 | Nip the evil in the bud.

T 94 AT BT qrAAT & AT A
FHTL FT7 TATHT T A T 207 97 THH)
¥ U T fa T W & Az v
AT & JUF WY T4 ) 9859 o Y
A5 F2q1E =19 93 o) IHG gav TAm
fe oy o gt qew W« fafemm
fig 2y ¢ “Five millions of
people are homeless. There is no shelter,
there are no roofs over their heads."

a7 T FEr QAT ) AT F)
W T AT qew  frmena 0w
TFT A5 TOAET T I 0 AAT A
HTOTEr 47 | A 2% OF 97 i,
qrEaT A% § 917 afemF d927 § AT
) #H AT F AT AT B ACE
w7 4 1 & 0T g7 9 A1 fr v ow
FOTF TR A, TF ATE FTIF A, 0F
fiFiorgz < 73 & Qe ¥ fars,
st & faes, IFET @ faEm,
Rl ¥ faers, aOd ¥ faems,
T g UF A X A a7
foraraT 9@ FT AT A A T FAT
e e ) At S AT AT T
7AW %, TAW gW g4% Hiear
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wTieft St 7 EI XA 9 TE G-

afy g SEHI TH e w8 @ WEW 9T 97 o7 394 o

—ompl acente— aF gy =feg |
H AT A AOF TR § IS gH
FHAAT T(EC | AT FHT g 97 gue
FT AP Y | MEE A g 0

g 7F T T g & &
qu g ar 5 T & A A
arE e § 97 e Qi s g Wal-
¥ (provocation)—fed A1 2 ¥
FTIfE T a6 § gET & TW 97
AT 1 FITAE—(expliot)— fFaT
st v, oF f qifer & aew
e frer atad & @ A,
AW F AN G HWT B IO AT
@A, TE AR P ¥ ST
gwrdt &1 gEa frar 1 T & @,
fegam T 9, wq @Fur famrey
=, qF TO6 g LTS 0 N
g%, FWATTE A A I Jiaar T
Y, AT OF qEte aifr F ags
ar wg frarar 1 fapwar § qgw-
A W OF agd adY fa 9 @
A T o @7 T qo-gHEg A1 T
gf, Iu fomrea #) o otee feay w4
ar & g 417 g 9t fF arfwear
TOE & ATaAT e, W IA AT
#ft TE Y Fadt off N FaEF Yy
fF a8t fzg =1 qoamm X OF frew
T AGIET 927 g, WIE-ATE FT O
FIET O | AT qEYS F FHAATH qATL
F WTHA AT AT G AT ITHHE
q¢ FET FAWT T 99T FART AT
e & fF F@r @ W e
Y Av qiwT A gAT | THE HEV-
faar & mfseam ®, fegem 4,
wrgur g o i wwE gee
& Q12 et off T ORI a1, UF
AT aY fevow Wi St w5 it
? TR wgTdr |

wreflT A far ok Aot
ST AT A QT IER L T
Tieft A A qr—

"To perpetuate untouchability in the
manner we have done in India, is a serious
blot on Hinduism, an unwarranted abuse of
the Simritis and the negation of love which
is the basis of Hinduism."

g T ST FT AT 4T ST wE o®
surt ¥t ag a@ A fF 17 frg 2,
og WowAm ¥, w® farf g, 3z
eld & | qEr w1E T foFe s gaTe
W R AlermiE R Awy €

FHARFATH ™ wzadmIe
A T FAATDE T A, |

TR A Am 91 3§ fA0 2,
fegza & forg & | Fwfie 7 femgeana
9 gFfewa T fey w7 32
g UF wriA A Famm g AR
T AT & 78T, TF ArEA $TTH I F
T@T werT 1 gearw feegam ¥ A
R QA | WA A
TR A qWEE g AT ar s
feg a1 wvf weAT TR TR A
& fagdmT & 1 AT Tz 7w Al
wifgor gofm ¥ (A8 TR &l
g% o7 {7 ggt 3@ oA § aww faeg-
AR WX FARAE AT AT
YU § 39 @ g9 0 q A
Tz AR & fewed gArt e 7
# g 37 qEAAA AT D, L FUF
qHAAA A1 qgl T@T §, a8 Iwe
femrr war g fF wew 3| # ogw
miws &, wow g@{ e €
w1 & wrawr qur gy feenar g B
FIET & TF TR, A7 TR T5AG
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st Ry A oy gaiAy AT %
wre g4 3R &t TE g,
At gq A f3< F1 g o & Tl
§ oFT 1 sl o 9 0 gardy gaid
#1 TETT TH, IT W AT T X
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FUaRft AET q A W T A
gu ww femsiry ot s frar fam @
mfrera & S & wmies 7, @
swior @ fas fparan w2 K
w2, $1E gmd oY ot 38 A
*1 AFT AARANY T& T | g
% amy Farat ¥ oot g3 abeer #
frr 7t gT a0 @ qagdr alw 9,
ngArey aw g, frardr alw "/, 77
af & 7aRY Fe3n frar arar wfee
% 7oAt FER FT A0EA § 1 T
£F «F & WizT Ag £, qET I g
wg W | 1S IS S
A1gT ¥ T Ay W A FS gL, UL
AT H A 3B g, IaRgT W Y
Fw Zar. IAAT WY FwEwm AT ar
# st 731, A T T, qA AEOA
gor | g dr% & B 3Rl o e
kA  Fagwen g &
qufsag wdt & AR g @ Jfem
a mawt 73 w9 2 FF w9 ¥ St
Tt NGTNFE A A ¥, g8 G
A gy 2 8w aife o
Aqdl F a1 T g1, AwET F1 @A
A8t mfze | gl 7T T B R
Frefr arfgn | rw & ¥y 305 THAI
F1, frgene B oagd el w1 TR

[RAJYA SABHA ]

i
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B 7 ¥4 1 wred Y waa A b ied
arar agr §, wredilcal A TAgT 8T
g 3, A ATAF T TAT
f gard @A I A gm i
LR CR S E R i coll
T AT, feeF qo-q3 AT
fgopera @ «00w gud WA # Ffor
%1 1 wyeEl mg Ze £ awe S A
T ¥ |, vdfwe e owmy A,
ot g fa, gfm #& g gfem
1 iRy n-afem—
fones # QR G0 91 3RAT QEAST
frar g wfawt wrw sfzm
w1 ;Lfmﬁam_ju‘:isdiction.msdrr
& mry aE ar, I AT QemEe fiaT,
SHR WA WIRATRTS EE3TTVA s
§y w2z g, ot g a4
nou-u-giems  forgr 97 9
rar way 4 7y & ag gw fgena
w7 & ARl 3 § 3¢ q3Fwr v 6 4@
ST RmAT § FUIE KRG A
¢ &0 e 8 M froy 4F A
W Jeat A &1 v a@f 0 ¥ Wy
w1 g fRaer JEar 2 0 I 4
urafaai #1310 g7 ot ¥ A b Az
%1 oERTAre-Seploita vy # A7 g
§ 1 & gg sz £ 05 fonga & W s
feor % A g A1 Feavmafee £ &t
foavaa ¥ gweet dar s " &,
AT fgren H swEy TIEr WTES &
A6 4y w7 & & A afagi 1T e
ar &4 g AfET segiaa ST
w3 A FATT T [ A 9%
Wt @ At E, IR sEERT g
At £ 1 AwifE e 7% T #@
wfrr=re A1 g FE 6Y W 7
79 AT FT AT o W EE
fe g ars + & g TR ATA F HAT
oY AE AT F AT 77 EHA
A L E T AT TR A 70, FATH

frmren £ fr s wRTATT ATNE | oo gy gy 7. i @ o oY
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qF AT AWAS FER FEwET F IF
mug g H—rank and file—gg frey
FY 1§ T AE § A O TOFIH F1
qEAT 8 | g7 T A b ag gy
FT 7AF 1 AT ave oo w4t wrar £
nfFmidz &, arferarde 3 arge W}
Sw# ¥ i g § | R OF
gefiwer a7 @ gad Ard ww q@r
TE T | AR A IAX FLAT § WY
for 3w fgrgera & 8 oo Y Y
arfae | & wzar g B A WY quereTa
Tt qEerr ) ar wrgfree ot
§ Frew tadar @, O fegETa A
AT 2 fargeaTa 1 A9F « FT A
arg g q0% A W O, wOA
AT Y 975 TG 8, IAFI WA
FIFTART TG ANFT, T F oy w7
fawram & 97 qFF d TFaTAT W RY
wBT 7 AT Mgar § AfFw }F gavy
¥ fq fgrgeama we & wr§ s A,
T qEARIT A, WF I AT G o
Tz FwTIr g FAr s |

1 FIeATT ¥ IA ANIY MA@ F
qaAfers wrd w3 #11 AR T 3w
FAT W JET 7T REAT 12T T FOIT
F wafms #7r fe wdie & faars
amit ¥ gafrzem feom 1 & o g
THAH: & fawrs £9 A1 uHEw
gar mifE qevs fo ¥ AFT qasd
fo aF gHuA AT WA | ond AF
T ArEE g, # Wi wow
i §, 8wt gt 0w
WAEd AT T A 5 i ¥
faars CiiZwrgm (a7 arg aew
¥ 1 & g g oo 3@ Fwre aad
w1 3ifm a Ay dmfs & s
FZ, OAT 0 ARz % faATE 48,
URENAT  AT-HATIT F qAfeA g |

LB ]

[RAJYASABHAJ

Bitf, 1864 802

dar i ¥ ot fear oI &
aft g oFqrT Tay € feg A
qEARTT THAT AT & Aw, TS
g7 gifew s F fog, faemr @
¥ | o & frew fedz—decade—
#, o am=l §, 59 frew £ F7E qra g
WA | R TAARTH AW AT AG F JAFC
9§ gEA IR FHRT AT &Y
7w FIWAIC § T gTCAAT dar
2 a2 &% ux 3 g7 v Fw
T a@ FEgAE gIAAT &9
oy | gz gafag md fF o7 Fihe
®] AATAT 7, AT FIRH B HATHIC
%, ¥ ¥y fry, g9 ami 7 fazma
&1 go#7 o o ar 72 =T ) g av
THARYA § FATA F qE AT faw-
L] fafgar—wishful thinking— 2
mrFg A ¥ 1§z A
g fs e F @R T S dwer
¢ faera aeformr wtv oafadt 29
5% WL A9 fgegEma F W 3,
Fergeama o g, 3w (o 7 &7 7o
T F8, T §  IAF gy qegAra
i Fe, fagemT & vy U
EATAT & Afrer e F e sqTeTI
7 F7% gA 5A faa v Ant 43, #4ifE
S AY qfpen 1 a7 § g
efafat #1, zarirg=afEwt, grrr
AT F1, 99w fFm W@ @ of
THfT AT 2w A OF gt AW AT
54 § Fo frerse g7 awTw geaal
T IT TN EE-gURA WATHL AT,
qFtfaar # A1 W gy WSTEr &
g ¥ gy § oW ww qg @Y
TEd & fr fegeamer W Qw Ay wow
Tt | feegeara ofwar #1 wawd 7))
fgrgeara T (17 a3 & T 9
o 33 ) W g & W g
aoh i gf & W oWt wEar 2
qdT o, ofeew #Y TG E
anfFai @ §, &7 @w arai § fA_-
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FL AATUF AT ¢ 78 A OF a9
g 77, gfegd ive, uwiag o &
fegema & ¥y §UT aW & ol
Fem feqr AT Ao TAIAr Ty
s aF Rl aangs @ &
varar aft  wgem, & fadh sy fefreet
#1 qg7AT fgAva e i o g A0 aCH
¥ 3w 7 gEifaen ¥ g, <9 A
AT &, FFEAE &Y TT6 J, gAB!
w9 {EF sraarm g artfeda &
o st e Y § ITH FAT A
g T0fed | AfeT 9T F S f
RMAGT § AITEANRN AT AGE
FUT TIF F TR FAT T @Y F
TzA R 77 O gEw A T
(able-bodied person)TTHT TR fEg-
FAA # F94 19 Qa9 I15T 779 Y
semad fafeed Ifm O wrg, &t
#1 Jwr< faar =, aifw gw g = 94
P gaTdr e 7 3¢ F gfaar ot frar
AfFT 418 gear 991 | WX W TR
g ¥ fardarcal & sa g
I RT FryAvEFAT Wfgw, fedy
WNgawT w1 9t Gy § e
QEATIA W TN ¥ IEET A
AASAT  FAT A2 | gW & FIAT w7
IR AT FCEFT | E | T qF
# qfl W gy dwe @ A
gl arfge f& ®ww a3e7 o {ver
FIAW FL, qOFFT FTTGeq T AT
FIAT AT A A W AW T WEI T
o FTW@ ESEH W W Wy )
ey FeE A (intensive
cultivatio n ¥ T7F 77997 &Y «1F
AT WIEATITI T fertilisers) BT ATE AT
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THE MINISTER of FINANCE (SHrI T. T.
KRISHNAMACHARI) : Madam Deputy
Chairman, it is somewhat difficult to reply to
a three-day debate, the bulk of which did not
cover the motion before the House. In fact the
day has gone by, when we were discussing a
Finance Bill during the British times, when
everything under the sun used to be brought
within the scope of the umbrella of the discus-
| sion on the Finance Bill, We have heard
of the legend of one of my friends who is
no longer with us, having spoken for a day and
a half in order to keep the discussion alive so
that Members might come back and vote. 1|
have myself been guilty on several occasions
of having spoken for two hours or two and a
half hours, certainly not on the Finance Bill but
on a number of other things. It is
somewhat of a mistake perhaps that there is
little overlapping between the Appropriation
Bill and the Finance Bill and the
discussions also overlap and when I reply to
the discussion on the Appropriation Bill, 1
probably will have to cover some of the ground
covered by hon. Members in regard to
general matters. Therefore I shall confine
myself strictly to thos.e remarks of hon.
Members as pertain to the Finance Bill. It is
not in a spirit of patronization that I mention
that the discussion on the whole has been at a
very high level. Even hon. friends who
did not agree with us, had used language,
had used a tone that had raised the level of the
debate to a much higher pedestal than what
would normally be expected in the course
of a discussion on a Bill which undoubtedly is
controversial in parts. There are  very
important  subjects which ultimately pertain
to the eco-mony of the country and my
hon. friend—I think he is not here—Prof.
Chandrasekhar, in  his  maiden speech

THE DEPUTY CHAIRMAN:
there.

He is

SHRI T. T. KRISHNAMACHARI: T am
glad that he is here—he spoke on

[ RAJYA SABHA ]
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a subject in which he is very competent to
speak and pointed out very clearly the
dangers ahead of us arising out of this
unchecked growth of population which will
undoubtedly destroy all hopes of a planned and
better economy if it is allowed to pursue
the path it does now.  Prior to him, another
hon. Member, also new to the House but
with a great deal of experience in regard to
the practical aspects of family planning, had
pointed out to us the necessity for
implementing  our ideas quickly and
efficiently. I am beholden  to these two
hon. Members for their advice in this matter.

SHRIMATI SHAKUNTALA PARAN-
JPYE (Nominated): 1 spoke on the
Appropriation BiU-

SHri T. T. KRISHNAMACHARI; Yes.
I am indeed obliged and so is the
Government to thpse hon. Members and 1
do hope to be able to persuade my
colleague, th, Minister of Health, to, if
possible, separate this all-important ta9k from
the other important tasks with which she is
charged, so that a good deal more of con-
centration can be given to family
planning. Undoubtedly family planning
has a close relation to the health of the
people. I think one hon. Member opposite—
I do not know who it is, I think it wa'3 Prof.
Ruthnaswamy —mentioned about the
economic condition of the people and the rate
of growth of population. ~ Well I suppose
some people realize that if certain
standards ,of living have to be maintained
family planning comes in more
naturally. It is true that the poor man, ap
somebodv said, who has only the luxury of
producing children, does so without any
thought to it. The more well-to-do
people  have other means of forgetting one
of the basic physiological factors of human
existence now and again and therefore they
produce less children but whatever that
may be, it is certainly a matter closely
connected with planning and economic
development and I would agree with the hon.
Member
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from Poona that the realisation ia there.
The little experience that I have had in
visiting people belonging to the poorer
sections of the community wher,
experiments are being conducted in this
regard, as that they are not unalive to the
basic need of raising their standards of
living and to limiting the number of
children they hare.

SHrRI AKBAR ALI KHAN (Andhra
Pradesh): Not so much in the rural areas.

SHrRi T. T. KRISHNAMACHARI: I am
afraid the response in the rural areas is greater
than in the wurban areas. Promiscuity
unfortunately has a propinquity to urban living
rather than to rural living where diversions are
greater. | think there will be greater success if
we attempt family planning in the rural areas
but unfortunately what do we do? In my own
constituency wher, we have 13 Blocks which
were having a Block Samiti I had °n one of
the occasions when I visited the constituency
made it a point to speak to the Gram Sevikas
about their work, whether they are being
properly treated, whether it is possible for
them to move about easily and finally I asked
them what work they do about family
planning. In fact most of these young gir's as
they are, laughed. They said, the question that
was asked of them was: 'How many children
have you got?' 4 is impossible to go and tell a
mother of three or four children when the
person to speak about family planning is a girl
who is unmarried, and therefore often times
even if it happens that it is an old spinster or a
person without children or a P" son with
many children who happens to preside over th,
socieiies that ars concerned with family plann-
ing, it is better that the people who go and
work among the people and make them accept
the need for family planning are people who
know something about it, are of , certain age. [
think it will be wrong to send anybody below
the ag, of thirty. Itbe- j
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comes a laughing matter and I think a serious
matter lik, this should .never be made the
subject of laughter but I have every hope that
with the help of my colleague, this Govern-
ment would be able to take a big lead in this
question of opening more family planning
clinics and greater propaganda behind th, idea
of family planning, and I hope that way we
shall partly solve the problem of the
difficulties that face our planning. W, had a
very interesting maiden speech this morning
from a very respected friend of ours, Mr.
Ramachandran. I am most grateful to him for
the few kind words he said about me. Needless
to say I felt flattered. Whoever does not? Even
God is supposed to be susceptible to it. But it
was an interesting talk, interesting from the
point of view of the change of outlook of those
classes of p'eople whom Mr. Ramachandran
here represents, the element of modernity that
has crept into their manner of thinking and
their  preparedness to accept certain
imperatives which go with modern civilisation.
We are happy to hear from him that even they
have accepted that industrialisation is an
imperative in modern times. But there is only
one mistake he made—if I may respectfully
point it out even it he is not here—when he
said ‘'rural industrialisation.! I may ask,
Madam, if it is not something which looks
facetious—a spinster who gets married, is no
longer a spinster, nor a bachelor who gets
married, a bachelor If industry goes to a rural
area, the area is no longer rural; it becomes
urban. The tendency for rural areas to become
urban with the advent of industrialisation is a
thing which we see. My own experience is
that. Madam, I think it war some day in June
1955 that I went to a place called Bhilai when
there was nothing there except a travellers'
bungalow belonging to the adjacent town,
Durg, and the station which was just then
created, and the man who was working as the
manager there had a tent from which snakes
used to com, out. Well, then a year back |
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Krishnamachari.J
surprise  visit  to

[Shri T. T.
managed to pay a

that place. It was teeming with the
lives of hundreds of thousands of
people; ther, were more people than
there ought to be there. In fact, we
had intended then that there should
b, only about 7,500 workers there.
Now I am told there are 16,000 of
them, and many more, to serve there.
Well, this was , rural area, completely
rural, in fact so nakedly and avowedly
rural with not even a tree. But things
have changed. So once you take an
industry, another industry comes, a

third one corner a fourth one comes,
and so on, and that rural area becomes
urban. Therefore, while it is perfect
ly proper and right that we should
take industries there, we should dis
perse them. We should not allow
them to spread around big cities and
make them like  Greater = Bombay,
Greater  Calcutta, Greater Delhi, and
s, on. But we should take them to
other areas, and once those areas are
industrialised, they become urban.
Secondly, the factor that he mentioned
was that so much money is spent on
urban areas and tf*at 25 per cent of
the people live in urban areas—I
think a little more than that. In the
towns, at any rate in two or three
States where 1 had done some sums—
somebody  mentioned  that  arithmetic
is almost inexorably true—the arith
metic showed me that, roughly our
population is 30 to 33 per cent in
urba nareas—the rest in rural areas.
But the fact is that urban areas today
represent merely a sort of an overflow
or a continuous flow from rural areas
to urban areas, it is a case of people

constantly  and  continuously = coming
to towns and living in conditions
which  are  hardly = comparable to

living in rural areas. A man can
live very well, very comfortably too,
in a small little shed, thatched shed

under a tree in a rural area, but when
that shed comes to an wurban area, it
becomes a slum, with all the evils,

both physical and psychological, con
nected with it. So I have often men
tioned tbit this dichotomy rural
versus urban, which again produces j
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a Marxist doctrine, results in a conflict which
does not exist. There is nothing wrong; the
one is complementary to the other. If we can
keep people in rural areas, probably the strain
on urban areas will not be great. // we create
a number of cities, if today I as Finance
Minister have independence enough to be able
to create fifty new cities in India, I am sure [
would solve the problem of at least twenty-
five per cent of the slum-dwellers in this
country; there is ,0 difficulty at all about it.
But the only trouble is, even a Finance
Minister, however arrogant or dogmatic he
might be, acts under limitations because other
people have to pull with him. The Finance
Minister's job is not a single bullock cart—I
wish it were—then I can take the cart to
wherever [ want, and perhaps ultimately to the
Garden of Eden as, I think, it should be. But it
is not even a double bullock cart. It is several
bullocks pulling together and many of them
pulling back so that we might almost come to
a stage of our being at a standstill. But I am
glad that the hon. friend, Mr. Ramachandran,
pointed out this fact. We realise it; w, realise
there ought to be industries in rural areas. But
he should also realise that once an industry
has come, the evils of urban society and the
benefits of urban society win follow *soon.

I am not going to speak about what he said
about education. With some of what he said I
might agree; with other things I may not.
Anyway I am not now an educationist even
though I might have some pretensions to it. I
am now what you might call an almost
Philistine arithmetician.

So to come back, Madam, to my subject, I
did not listen to my friend, Mr. Govindan
Nair, but the script that I have shown that he
has been gentle, and I am grateful to him for
it. He does not like my policies. He thinks I
am going wrong; still he is prepared to wait
and watch.
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SHRI C. D. PANDE (Uttar Pradesh); H, is

moving Right now.

SHRI T. T. KRISHNAMACHARI. No, I do
not think so. Anyway let us not talk about it.

My friend Professor Ruthnaswamy and my
friend Mr. Mani have one thing in common—I
think a liberal tradition.  Professor
Ruthnaswamy's liberal tradition keeps him
away from the pitfalls that this colleagues in
the other House sometimes fall into, namely,
using strong language. professor
Ruthnaswamy does not use that language. H,
is kind to me and therefore he wants to find
out why a person like me who, he thinks is not
bad, or good perhaps—I have known him for
a very long time—why he has gone away
from the correct path. Then he says there is a
mental tension between being the Finance
Minister faced with the grim facts of life and
seeking to find a remedy for them, and then
fitting into it an ideology of socialism to
which, h, thinks, I am a recent convert. I am
not; 1 do not know if I am , convert at all, and
he attributes all the mistakes that I have made
in this Budget and in the Finance Bill to this
continuing tension between the devil and the
God in me, that the net result is the Finance
Bill. Madam, Professor Ruthnaswamy quoted
from the saying of a French financial
statesman. I do not know who it is. There have
been several of them before. And he quoted
from the saying of a French financial
statesman: "Give me good politics; I will give
you good finance." He says that as long as 1
have the bad politics of socialism I can never
produce good finance. But I will tell him: Put
it the other way about. Give me good finance
and I will give you good politics. If the
finances are good, if the country's economic
position is good, if the people get a decent
standard of living and they get education for
their children, employment opportunities for
them and ability for a man to function
according to his capabilities, without this dead
I°ad of

1964] Bill, 1964 812
and politics will be easier also. I am sure there
will be good finance and financial problems
will not be difficult, and politics will be easier
also. I am not saying this in a mere spirit of
meeting his point. The basic fact today is—
and " T *" certainly at one with my friend,
Mr. Govindan Nair—that you cannot forget
the inexorable facts of economics in life and
they would certainly dominate politic.;. W,
cannot escape from it. You cannot see these
tall poppies growing taller and the minor ones
that try or attempt to come up, being sort of
crowded out in the shade or destroyed. People
have to rise. It they rise to a particular height,
they can grow automatically. Opportunities
must be given to everybody to come up and
one should not feel stunted under the dead
hand of dynasti-cism, of feudalism or of the
princely order or the economic order that is
seeking to substitute it today. That dead hand
has to be removed, call it by whatever name
you like, I have no quarrels with ideologies.
Let somebody say that I am a socialist or that
1 am not a socialist, I am not affected by it.
My digestion is not going to improve or
deteriorate on that account. This dead hand
has got to go and we should make a
beginning, and we have made a beginning,
and that dead hand will be removed. Well, let
it grow, I don't mind. If I chop off a hand and
still it grows, if there is enough strength in that
old banyan tree, let it grow, I don't mind. But
when it grows to a stage when the ends
become dead wood, we will have to 'thop it
off, and that is exactly what our socialism
means. We do not want to stiff anybody from
earning and using his intelligence to make
money if he wants to. But so long as that
money becomes antisocial 1 am afraid its
effects hsve to b, removed. May I say,
Madam, that while I claim no credit, not even
an iota of credit for having launched socialism
by this Finance Bill—if I iay so. I must be
more of a fool than what I am—but every act
that we are trying to do consciously is to that

very
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[Shri T. T. Krishnamachari.] end? In fact,
today Madam, when we hear stories that
everything is being purchased, everything
is being attempted, to be purchased, if
somebody says, "If I have money 1 can do
anything 1 want," is not that a sign that
democracy is in danger? If money is allowed
to operate unchecked so that it can purchase
everybody, it can corrupt everybody, it is
about time that money power is curbed.
Well, 1 think, if that is socialism, the
curbing of money power, the curbing of
dynasticism, th, curbing of feudal order,
if that is socialism, I think it is very
necessary for democracy. The two things
have got to go togetner ana there is no
need for anybody to go and have a seminar on
democratic socialism. You  cannot have
democracy if votes can b, purchased. You
cannot have democracy if positions of power
and leadership can be purchased and 1
think this country will not tolerate ;t
from wherever it comes. If , group of people
gather together and say, "We will put out
three crores and see that the Congress is out
tomorrow", that thre, crores will not be
there. I am not going to use the strong
language of Mr. Abid Ali. But we do not
want to put people in prison. We do not
want to use the Defence of India Rules. The
normal  social conscience Is  good
enough with a Droper set of laws to see that
the>s. eruptions, these aberrations in the
minds of the people who see more money in
their hands than whit they know to do with,
will not go unchecked. Ido not mind today
if th, share market is hammered down
so that Mr. Krishnamachari's Finance Bill
is considered to be a failure. It will
come up again. You cannot hammer down

things for a" time. Nor is th. share
market the life in India. It is not. Life Is
something bigger. Life dominates 450
million  people. There are othei

things of life which distort it, like
<tommunai passions, lik, poverty, like social
tension!". But we wil) never ttlow life
to be distorted by mere taoney power. If
the Congress  goes
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under because it attempts it, let it go down. It

will be , glorious end to a glorious
organisation.

Well, Madam, everybody must have a
philosophy. My hon. friend, = Mr. Dange,

when h, was a Member in the other Hous, used
to tell me, "you should have a theory."
Well, I have a theory. My theory is that
democracy has to grow and it cannot grow
without the economic  complements that
help it to grow, which prevents it being
distorted by a few people with money power.
The sum total of the philosophy of this
Finance Bill, if hon. Members wil* read it,
is not the Estate Duty rates only, not the Gift
Tax rates only, not the Expenditure Tax only,
not th, Capital Gains Tax only, not' even
something on which somebody is making
such a hullah-baloo, about the capital gains
and bonus issues, as if every man in this
country has a share and every man who has a
share gets a bonus issue and everybody who
gets an issue is going to pay the tax. None of
these things is going to happen. That is
not the issue.  The issue, well, is our tax
system growing so that the people can get more
benefit out of it so that the honest man ma, be
rewarded for being a good taxpayer. As I
have said elsewhere, you canno* make one
cylinder in a six-cylinder car work and carry
the load of th, other five dead cylinders. But
that is what is happening in this country so that
the poor honest man, the salaried man,
roughly about 6 iakhs. carries the load
of all, wher, perhaps there ought to be
some 60 mil'ion taxpayers in this country. Out
of the 450 millions I am sure seme 60 millions
must pay some tax or the other, but these 6
lakhs are carrying the load honestly.

Suri C. D. PANDE: But they pay indirect
taxes.

Suri T. T. KRISHNAMACHARI; Well,
they may, but they have to pay direct taxes
also which they do not. In America which is a
much smaller country, though a richer
country,
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there ar, 60 million taxpayers, and the tax
officials who were here recently told me
that they do ,ot have to watch 57 millions.
The, have to watch only 3 millions, a
very good percentage which :peaks volumes,
of the honesty of  the American
people. So we have to make these
people pay taxes and we have to see
wayc cf preventing them from defeating our
ends. As I said, if you look into the Finance
Bill and read it carefully, you will find that
these tax rates do not really matter. What really
matters is the fence that we are trying to b'u'd
round the tax evader, the information that we
are trying to get from him and the publicity
that we are trying to give to the non-taxpayers
ana the punishment that we seek to give
them. Somebody asked, "How can the on in
of proof boon the person to show that he
has net got that income?" Is it for me to
prove that somebody has got such and such
income? The man must prove that he has
not got the income or that his income 1; such
ana such. You cannot ask the tax gatherer
to go and say, "This is what you should have."
In that case it is all wrong. What we are
trying today is to make the tax system and the
tax laws slightly mor, logical with th-j one
end, that we shall get Lhe delinquent to
pay so that the honest man may pay less I am
perfectly prepared to admit thai. if 1 stay as
Finance Minister and if my methods are
successful, 1 am quite prepared to reward
the honest taxpayer by lowering his first earned
income-tax, of course, everything else will
remain the same, or probably increase. But
the earned income taxpayer must be
rewarded, because he works, uses his brain and
earns money and pays the taxes. I think we 4
P.M. can even bring it down. I do not mind.
I can accept he possibility of the tax
coming to sixty-five per cent from the
seventyfiv” per cent that it is today. The other
th ng that we have done. Madam is in respect
of this question of the corporate taxation.
Some hon. Members said that we are
putting more money in the hands of the rich
people. Some-
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body else said that we are not putting enough
money in the hands of the rich people, we are
not giving incentives or that the stock market is
not coming up, as Mr. Mani Visualised. His
liberal mind revolts against any claim
that I make which he thinks is untrue. The
stock market has gone down. Well, it
probably has gone uown. I do not say it has
not.  If it has and if it stays there, I have no
use for it. If the stock market is not goiag to
respond, the investor would start handling
goods, for lack of investment, and makes his
black money circulate, then We will have
to find other means. W, will go to the small
man in the Unit Trust. [ will make the
corporate sector save, I will make the
public sector projects save more, put more
money into reserves  so  that they can
expand and they can also go on probably
increasing their area by going into other
industries which are of a vertical nature.
Well if the stock market fails to respond  as
it might well do we will accept the fact. There
is nothing wrong about it. I do not say that

my entire taxation system, my
expectations of the growth of the
economy are completely dependent on the

stock market. If I say so, then I should ha id
over th, Finance Ministership to somebody
else. Mr. Ruthnaswamy, for instance.
(Interruption). He may not be willing.
That in a different matter but [ am trying to

coax them to come and help me. 1 am
net holding aa correct nor an. I
holding a stick. I have no intention of putting

any force on them. If they do not want to
comp they do not want to come and that is an
end of it. We will find out , method. If the
private sector does not want to respond, well.
tho public sector will take its place. Of
Course rny hon. friend, Mr.
Govindan Nair, will say that 1 get foreign
machinery and  help. Yes; vhat shall I
do? I cannot keep quiet. My job must go on.
I do not have enough engineeers and enough
entrepreneurs.  In another twenty years'
time I may have but now I am quite prepared
to come in participation with
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[Shri  T. T.
any country, the private sector indus
trialists of Germany and America and
I liblk sector enterprise of Russia.
ot mind i-f somebody would come lelp me do
it and if he wants to , i or sometime, 1 say by
all means let them do it but that is not the
point. There is no alteraative to this. We hi to
keep on moving otherwise it take a longer time
to reach the goal. I am quite prepared to look
over my shoulder and see whether Mr.
Babubhai Chinai is coming up. If he cannot
walk fast, if he says he is -luck up, I wil' move
from there. I will leave him where he is, I go
on and look for other companions, and go
ahead and we will reach our goal. Don't let
hon. Members think that merely because Dalai
Street in Bombay or some street in Calcutta or
some hole and corner stock exchange in Delhi
whose President Mr. Mani quoted the other
day says this, the whole thing is washed off.
They are >ot part of my life. I do not want to
destroy them. They may live. I have no
animosity against them. The stock exchange
gives employment to a number of people and
that is the best they can do for me. They give
employment to tens of thousands of brokers
who live, some of them well and some of them
indifferently. Well, let them live. I have no
quarrel with them. I do not even say they are
parasites. They are doing their work but if they
are not going to help, they are going to join
groups of people who say that this
Government shall be put down, let them do it.
The other day somebody said that this
Government must be icmoved hut removal or
other>vit,0 of the Government is in the hands
of the voter who does not possess stocks or
shares. Therefore, the position is ver*' closr.
So far as I am concerned, I am auite
T>rer>ared to accept help from whatever
auarter it comes; I am prepared to accept help
from countries whose nolitics is not mine but
whose economics is something like the one
with which I might agree and it may be good
enough; similarly, I might
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take help from countries whose economics is
not mine but whose politics is like that of
mine. I will accept help from anybody if it
comes without any conditions, if it is genuine
help but if it is not forthcoming. I am not
going to get angry. So, | may say that in regard
to these people, they may meet in their air-
conditioned rooms, they may make their plans
to put thi i Government out and they can
collect the money. You can bribe a hundred
people and you can bribe a thousand people
but you cannot bribe two hundred million
people, the two hundred million voters. That is
th, mistake which these rich people make.
Therefore, they should know our policy. As 1
said, it is a positive policy. We want
everybody to he:p subject to our conditions.
Don't ask us to accept your economics. Our
economics is something which you have to
accept but we will give you a place to live. As
my friend, Mr. Sapru, said, | may not be a
Fabian but I cannot completely eliminate
gradualness. They have to be balanced and you
cannot make a change overnight. Th, same
thing we do when we impose taxes for a year
because every person has to realise that
changes will be made next year. You had
ample notice on the Ist of September, 1963,
that changes would be made. I have removed
certain of these conditions whi«h were regres-
sive. We do not want to hurt anyone, as Mr.
Ramachamdiran, who does not belong to this
Party, said. In fact, one of the things that has
influenced the life and motives of people of
this generation, whether they were associated
with the great man or not. is his spirit. I had
been fairly violent even physically before the
age of thirty and non-violent thereafter be-
cause the influence of the powerful personality
in this country made ua cease to be violent.
We do not want to b, violent: violence is not
part of ou, creed. I do not mind anvbodv in anv
House or an, grout* of houses vho can
conspire against this Government. T have no
rancour. Thev have been hurt and they are
entitled to
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be angry. I do not reciprocate but in one
tfting they make a mistake. If they think
that they are going to stop this chariot from
moving, then they are making a big
mistake. It will move no matter what
happens to individuals. I may be here today,
I may not be here tomorrow. It will go on.
Once it went off the track and we naturally
put it, forced it back en the road and it will
go on.  That, Madam, is th, philosophy
behind this Bill and, therefore, it is not a
question whether people like Mr.
Bauerjee of the U.P.S.C. fame or the
Home Ministry fame or of whatever fame
they may be, said something which, to
my moderate friend, Mr. Mam, is gospel.
No. he is wrong. Up to Rs. 3,500 there is a
definite advantage so far as the low income
people are concern-may not be very much.
Afte these people pay a tax of fortyeight or
fifty rupees and if I can give them
something, it can only be twen'yfive rupees.
Don't let hon. Members think that with
twentyfive rupees I expect them to build a
palace. They will not but we have lowered
the tax so that th, complaint that some
additional burden has been put is not there;
the negative factor is certainly there. I do
not want him to quote Mr. Ban-erjee. 1 do
not think he has  got enough capacity to
think of these things. He is probably
doing other things, better things, but the po
nt is this.

Mr. Mani must realise that the society to
which he belongs—I do not know if he is
the only Member alive now—had a
positive contribution to make to thought
by its liberal outlook but todav life is not
liberalism. Life is something which is
pulsating with activity. We have no use for
liberals. They have an antiquarian value,
nothing more.

SHRI A. D. MANI (Madhya Pradesh):
Madam, apart from being the last
surviving Member of the liberal school of
thought. T mav add that mv hon. friend.
Prof. Ruthnaswamy also is a person
belonging to the liberal way of thinking.
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(interruption)

SHRI ARJUN ARORA (Uttar Pradesh) :
The Finance Minister paid that compliment.
No, he does not want to associate .

SHRI A. D. MANI: I would like to ask the
Finance Minister, apart from Mr. Banerjee
being a good civil servant, what he is doing
now and all that, whether he has given relief
to the Income Tax payers in every slab on four
thousand rupees to ten thousand rupees. My
point was that at some stages the Income Tax
bore very heavily on people, on the salaried
people about whom he spoke. I said, up to Rs.
8,500 there is relief even arithmetically. If his
liberal thinking would not stomach it, well, I
cannot help it.

Well, we come back to  the main question.
Now, some hon. Members have given
amendments and we will probably discuss
them at the clause by clause stage.
Basically, Madam, I think the Finance Bill
represents  a great step forward in our
thinking; I do not say great step forward so
far as everybody is concerned, but in our
thinking. We have now definitely laid down
that the Government is not prepared to
recognise the validity of inheritance whatever
other good it do. Maybe if I did not have this
85 per cent tax as estate duty, some
might expect some of it to go to investment.
Some of it might go to the State Governments
and they will invest it on education. It is pro-
bably a better investment. Really the money
that comes to the Government sometimes is
misused, as my hon. friend said that the
Minister has misused the funds, but the bulk of
it is properly used. In fact the province
from which m, friend, Mr. Govindan Nair,
comes is a  problem  province from one
point of view. The amount of public money
that is going into education there is the
highest in India. We have to reconcile the
needs of the
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LShri A. D. Mani.] many for increased
education and also the consequence of it,
provision of employment after people are
educated. We know the problem is a big one
but we do not fight shy of it nor do we say it is
wrong if people in Kerala are the highest from
the point of view of education. I think they are
the highest from the point of view of
education all over the world, j Ninetyeight per
cent, cf the child, of school-going age go to
school in Kerala. I think it is a very high
record in any civilised country but it is a
problem. I know if money is available from
the rich people, from estates, it will go to
education and it is certainly an extremely
good investment.

So far as th, tax on gifts is concerned, it is
a corollary and I have given an incentive to
gifts, Madam. I think people who have more
than Hs. 20 lakhs would perhaps like to give
away gifts and pay only 50 per cent to the
exchequer because they will have the 50 per
cent at the end of their life. So it is an
incentive to give gifts. This idea of gifting it
away is good. I am sure my friend Mr.
Babubhai Chinai is reflecting already, 'why
should I not give away some gifts and pay
only 50 per cent to the Government instead
of 85 per cent?'

SHRI C. D. PANDE: He is too young to
make gifts to avoid taxes.

SHri T. T. KRISHNAMACHARI:
Nobody is young. You see, life is so
uncertain. So I plead for gifts, more gifts.
Secure your life by giving more gifts. The
Government is not against it. If you save 35
per cent, that way I am not angry, [ am not
dissatisfied. Now, I do not think it is right;
somebody mentioned that someone died
because of my Estate Duty. On the other
hand my Estate Duty must have made him
live a little longer. It is an incentive to live,
not to die. Therefore it is an incentive to
give

[ RAJYA SABHA ]
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gifis; [ am not laughing; it is really serious. In
fact I thought whether I should make it 40 or
50. I thought even 50 per cent would be an
incentive. On the other hand 1 would like hon.
Members to note—even though it does not
appeal to the moderates— that personal tax
has come down from 89i per cent to 75 per
cent. It has gone up again only beyond a lakh
of rupees by ten per cent  more on earned
incomes. As [ said I would like to bring it
down further if it is possible. ~We made,

Madam, Rs 71 crores more than what we
budgeted for last year.  Hon. Members
might say, 'you budgeted wrong';  but I say,

'No, we collected well'. I think somebody
spoke  about arrears. Figures have been
given to me to rebut that statement. =~ Why
should I rebut it? Against Rs. 450 crores
we collected Rs. 521 crores or thereabouts. |
think it was hard work on the part of the
Department and the arrears are not very
much. It is roundabout Rs. 290 crores  and
maybe some forty or fifty crores will have
to be ultimately written off. Some of them are
Pakistani debts. Don't think I am bringing
politics into it. I am not blaming Pakistan.
People have gone away to Pakistan and we do
not get the money. And then there are 522 writ
petitions in one High Court andI think we
have got to do something about it. I wonder if
hon. Members in this House will resent if we
ask the House to amend the Constitution so as
to import into it again the provisions of
section 226 of the Government of India
Act. 1935. which said that revenue matters
will not be the subject of writ petitions. 1
suppose vou will agree with me and I think it
has to be done some time or other because vou
have 522 writ petitions in  one High Court
alone and see the number of High Courts we
have in this coun-trv.  So the collections are
good and T think thev will be better. In fact
I have budgeted onlv for Rs. 550 crores but I
am keeping mv estimates a secret.  Therefore
it will be nothing new if we made more money;
we ought to. Today the law provides the wea-
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pon; only we have got to get the men 1 to do
it.

Now, about secrecy, if anybody wants to
misuse information, he will b, punished.
We are going—I think Mr. Sinha
mentioned it—to publish if it is possible, if
paper is available, figures with regard to
every person getting an income of over Rs.
10,000 and also the expenditure tax he
pays, so that people will immediately say,
'Here is a man with a palatial residence
with three cars in the House. Why doesn't
he pay expenditure tax"? Publicity is the
best form of detecting expenditure of this
nature and we propose to do it. Therefore
without going into details, which might be
gone into later, I feel that thn Bil' should be
given a trial and I think most of the hon.
Members, even those who have criticised it,
are willing to give it a trial.

I am generally heartened, Madam, by the
support that we have got for the main
objectives that are behind this Finance Bill
and behind this Budget. Of course it is true
that I have not spelt out education, I have not
spelt out agriculture. That forms part of the
provision for the particular Ministries and if
hon. Members want to speak about it
tomorrow, I shall be very happy to listen to
them and perhaps answer their points to the
best | of my ability. All of us cannot be
pleased. The Budget is not di**** from the
Plan. The Plan is there and the Budget has to
fit itself into the four corners of the Plan.

There is one other factor and that is
rehabilitation. We are taking that matter very
seriously. I have made only a token nrovision
hem but I do hope that I will be able to find
resources without additional taxation for the
purpose of meeting this increased demand. It
is our intention that our efforts in regard to
rehabilitation  should run pari  passu,
simultaneously with our efforts to develop
the backward areas, forgotten areas that could
be developed, which will add to the | total
wealth of the country, which
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will add to the total national gross product. It
is with that intention that a Ministry has been
created. My colleague, Mr. Mahavir Tyagi,
apart from looking after the refugees, will be
saddled with the responsibility for the
development of specially backward areas,
areas which have not been developed, so that
their development will contribute to the
growth of the national economy. So I am not
frightened by the prospect because I think out
of evil some good will come. This idea of
rehabilitation has brought us over to this fact
that various areas have to be developed,
various areas have to be exploited, in various
areas people's lives have to be reoriented. All
this task wil! have to be taken up. If money is
not there, it will have to be found and I think
there is sufficient resilience in the economy
today for us to be able to say that we will not
be sunk. Of course, there are imponderables.
The situation around us is not too happy. It
will want th, best of our statesmanship to face
up to the present difficulties. What the future
will hold for us in the shape of enemies from
abroad, we do not know. Taking all these
points of view, I think the Government have
put out their financial proposals with a certain
amount of resilience, with a certain amount of
cushion in it. Therefore, Madam, I commend
the proposals to the House.

THE DEPUTY CHAIRMAN: The question
is:
"That the Bill to give effect to the
financial proposals of the Central
Government for the financial year 1964-

65, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: Wt shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 were added to the Bill.

THE DEPUTY CHAIRMAN: Clause 4.
There is an amendment—No. 1—in
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I put clause 4 to the House.

Clause 4 was added to the Bill.

Clauses 5 10 10 were added to the Bill.
Clause 11—lInsertion of new section 44 A.

SHRI  DAHYABHAI V.
Madam, I move: —

PATEL:

2. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1964, as passed by the Lok Sabha, namely:

'That at page 10, after line 42, the
following b, inserted namely: —

"(5) Nothing contained in subsection
(2) shall apply in a case where the bonus
shares are distributed in pursuance of a
company's resolution passed before the
29th day of February, 1964."™"

(The amendment also stood in
Shri Lokanath Misra.)

the name of

The question was proposed.

THE DEPUTY CHAIRMAN:
anything to say?

SHRI T. T. KRISHNAMACHARI: For any
company which has passed a resolution before
the 29th day of February, 1964, the tax is
there and they cannot implement their resolu-
tion. I do not think any relief Is called for.

Haye you

SHRI DAHYABHAI V. PATEL: 1 beg
leave to withdraw my amendment.

Amendment  No.

withdrawn.

2 was, by leave,

THE DEPUTY CHAIRMAN: The question
is:
"That clause 11 stand part of the Bill."

The motion was adopted.

[ RAJYA SABHA ]

[The Deputy Chairman.] the name of Shri
Dahyabhai Patel, which is barred. Therefore,
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Clauses 12 to 27 were added to the Bill.

Tue DEPUTY CHAIRMAN: Clause 28.

There is one amendment—No. 3—which is
also barred.

Clause 28 was added to the Bill.
Clauses 29 to 49 were added to the Bill.
Clause 50—Amendment of Act 27 of 1957

SHRIDAHYABHAI V. PATEL: 1
move: —

4. "That the Rajya Si.bha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,

1964, as passed by the Lok  Sabha,
namely: —

"That at page 39, line 18, for the
words "one lakh" the words "two lakhs"
be substituted."'

5. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made In the Finance Bill,
1964, as passed by the Lok Sabha, namely:

'"That at page 39, line 21 be deleted.'"

(The amendments also stood in
Shri Lokanath Misra.)

the name of

The questions were proposed.

THE DEPUTY CHAIRMAN:
anything to say?

Hare you

Surt T. T. KRISHNAMACHARI: With
regard to the first amendment, the move is to
raise the limit from Rs. 1 lakh to Rs. Z lakhs. I
would like to mention that in lowering the
limit two things have been done. One is that
the rate has been lowered. The minimum rate
was 1 per cent. Now, up to Rs. 4 lakhs
beyond the
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free limit, it is half a per cent Secondly,
while reducing it to Rs. 1 lakh, a house
valued at not more than Rs. 1 lakh is
exempted from it. In effect, it can go up to
Rs. 2 lakhs. And then, there is th, advantage
that up to another Rs. 3 lakhs the rate is half
per cent, not one per cent, which I thought
was rather a hardship on this class of people,
asking them to pay one per cent. So, the
amendment is something which is beneficial
to this class of people. Since the object of the
amendment is achieved by the house being
exempted, I do not propose to accept the
amendment.

THE DEPUTY CHAIRMAN: The
question is:

4. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1964, as passed by
the Lok Sabha, namely: —

That at page 39, line 18, for the
words 'one lakh' the words 'two lakhs'
be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

5. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1964, as passed by
the Lok Sabha, namely: —

That at page 39, line 21 be deleted.’

i
The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 50 stand part of the Bill."

The motion was adopted. Clause 50

was added to the Bill.

Clauses 51 to 65 were added to the Bill.
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The First Schedule
SHRI  DAHYABHAI V. PATEL(]
Madam, I move:—
6. "That the Rajya Sabha recom
mends to the Lok Sabha that tha
following amendment be made in

the Finance Bill, 1964, as passed by
the Lok Sabha, namely: —

"That at pages 63 and 64, lines 10 to
42 and 1 to 16, respectively, be deleted."

7. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1964, as passed by the Lok
Sabha, namely: —

'That at page 65, lines 26-27, the
words 'and which is such a company as is
referred to in section 108 of the Income-
tax Act with
a total income
Rs. 125,000 be deleted."

exceeding

(The amendments also stood in the name of
Shri Lokanath Misra).

The questions were proposed.

THeE DEPUTY CHAIRMAN: Hart you to
say anything?

SHRI T. T. KRISHNAMACHARI: It makes
a radical change in my tax revenue. I cannot
accept them.

THE DEPUTY CHAIRMAN: The question
is:

6. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in the

Finance Bill, 1964, as passed by the
Lok Sabha, namely: —

That at pages 63 and 64, lines 10 to 42
and 1 to 16, respectively, be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

7. "That the Rajya Sabha
mends to the Lok Sabha that the

recom
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[The Deputy Chairman.]  conspicuously absent in the  past. We
wish, we could confidently and without
1 reservation assert that  at the political level,

following amendment be made in the

Finance Bill, 1964, as passed by the Lok

Sabha, namely: —

"That at page 65, lines 20-27, the words
'and which is such a company as is referred to
in sec-, tion 108 of the Income-tax Act with a
total income exceeding Rs. 25,000 be
deleted."

The motion u?as negatived.
THE DEPUTY CHAIRMAN: The question
is:
"That the First
the Bill."

The motion was adopted.

Schedule

The First Schedule was added to the Bill.
The Second and the Third Schedules were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRIT. T. KRISHNAMACHARLI: I move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: Now, we go
on to the Appropriation Bill.

THE APPROPRIATION  (NO. 2)
BILL, 1964—contd.
Rt ATF AqAw  (Twd) - I9-

ARG qAIr3q, 39 A F FFAT 0
Report of the Committee on Preventionof
Corruption

T wwaAq foard
fadt #1 & 394 Fov qq
9§ FT gAAr wEgm g | Ag
0 9% F —

"It was represented to us that corruption
has increased to such an extent that people
have started losing faith in the integrity of
public administration. We heard from all
sides that corruption has in recent years,
spread even to those levels of
administration from which it was

stand part of

Ministers, Legislators, party officials were
free from this malady. The general
impressions are unfair and  exaggerated.
But the very fact that such impressions are
there causes damage to the social fabric.
That such impressions should have come into
existence in so short a time after the people
of this country had given themselves a
Constitution of their own is all the more
distressing if it is remembered that the
struggle for freedom in India was fought on
a particularly high moral plane and was
led by Mahatma Gandhi who personified
integrity. ~ The people of India  rightly
expected that, when th, governance of the
country passed into the hands of the
disciples of the Father of the Nation = who
were in their own individual capacities
known for high characters and ability,
Governments in India, at the Centre and the
States, would set up and achieve a standard
of integrity, second to none in the world,
both in the political and administrative
aspects. It has to b, frankly admitted that
this hope has not been realised in full
measure."

[THE VICE-CHAIRMAN  (SHRIMATI
TARA RAMCHANDRA SATHE) in the
chair!
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